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| o, 81.01.2008. Written statement has aiready been
field in this case. A copy there of has
already' ‘%em-l. served on Mr .S

' -Bhattacharyya, learned counsel appearing
for the Applicant. o

On the request of Mr .8

B:hattaciiaxy'al,' learned counsel appedring

© February, 2008.

W) ‘(ﬂv \7\ W (‘ B for the Applicant call this matter 011. 29

P 7 e ‘.

y shiram) {M.R. Mohanty)}
Member(A) ‘ Vice-Chairman

29.02.2008 - Mr. S. Bhattacharjee, learned counsei
- ‘ . for the Applicant and Mr.G.Baishya, ieameéi‘
. : ' . . Sr Standing Counsel appearihg for the
R E‘Q/}{\) {""A‘"ﬂ e }f . ' Respondents are present. Written stafem;ﬁt
WQ(/ o _ o has been filed- M‘? Q‘}-‘M{Q/ -
o . | —  Call this matter on‘ 97.03.2008;
L R OB /Z/7
' ' {Khushiram)

. Member (A}
h ’ " Lm '

J,
+
-t

27.03.2008 Call thlS matter on 31t  March,
2008. '

| (M.R. Mol@anty)
Vice-Chairman
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T L 0.A.No. 260 of 2007
FEMINE o sl _ With :
0.ANo. 263 of 2007

: With | s
0.A.No.264 of 2007 TR
With | B RN LT
0.A.N0.265 of 2007
With - ! T
0.A.No.305 of 2007 g
' With . | 1
0.ANo.306 of 2007 >,
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CORAM: The Hon’ble Mr. Manorajan Mohanfty, Vtoe-Chaxrman
The Hon’ble Mr. Khushiram, Member [Administrative] -

0.A260 of 2007

[ij  Smt. Sabita Paul [Das] ’ - i
Wife of Ritwik Ranjan Paul S

Resident of Railway Line Bye Lane No:4 1 |
PO Udayan Vihar | "
Dist. Kamrup [Assam]” | S .

[i] Stilndu Ku'fna{ggﬁka | r -
Son of Sri Bega Ram Hazanka
Resident of Nagaon,
Dist. Nagaon, Assam. ,

[iii] SriJogeswar Nath " ;-
Son of Late Pawal Chandra Nath o
Resident of Bihoguri, Tezpur
Dist. Sonitpur, Assam

By Advocates Mr. S. Bhattacharya and Ms. M. Bhattachasjee .,
[i]  Union of India ; Lk
Represented by Secretary | S
Ministry of Defence L AL
Govt. of India, New Delhi. i
Commander in Chief | -
D.H.Q., New Delhi. Lo | - f
Director General of Signal [Sigs-4{c] - oo E
General Staff Branch ‘ 1

Army Head Quarters ‘ : '
DHQ PO: New Dethi-110 011 D i N

J e i

_,,-
-~
¥
-
£ 3
[3::;,,.
iy



Son of Sri Bega Ram Hazarika
Resident of Vill-Bor Roidongia
PO-Aibhiti, Dist. Nagaon, Assam

2 = b
[i¥] GOCIN-C ’ &
HQ Eastern Command 1 B
Kolkata
[v] Chief Signal Record Officer f o
Signal Records o
Post Bag No.5 D AR
Jabalpur-482001, Madhya Pradesh 3 A
(vi] -Commanding Officer sho
2 Coy. Signal Regiment ; i
Army Exchange,Narengi Cantt. i e
C/0 99 APO R S 1B
. Respondents: |t
By Advocate Mr. M.U.Ahmed, Addl. Central Govt.Standing Counsel | *
| ] {7
0A2630f2007 . | {fjé 1
' . w1
L %ﬁ i
Indu Kumar Hazarka " i
I 1

By Advocates: Mr. S. Bhattacharya and Ms.M.Bhattacharjee =
versus : -

I] Union of India o _ ,v
Represented by Secretary | =

Ministry of Defence ‘ o

. Got. of India, New Delhi-1

[ii] Commander in Chief

Army Head Quarter

D.H.Q., New Delhi-110 011

Director General of Signal [Sigs-4[c]

General Staff Branch - A

Army Head Quarters e

DHQ PO: New Dethi-110 011 ' :

GOC IN-C

HQ Eastern Command

Kolkata.

Chief Signal Record Officer

Signal Records

Post Bag No.5 |

Jabalpur-482 001, Madhya Pradesh

[vii Commanding Officer ' -

Western Command, Composite Signal Regiment

Chandimandir . RS
C/O-56 APO.. o ResppndlentsE
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By Advocate Mr.G. Baishya,Senior Central Govt. Standing Counscl " : ‘ i L
- o N .7}:

0.A.No.264 of 2007 ST

Mrs. Gayatri Mahanta [Devi] : P A
Wife of Saroj Kumar Mahanta : S PR E S )
Resident of House No.62 e
Satgaon, Guwahati, ” L:
PO Udayan Vihar thy
Dist. Kamrup [Assam] ' !

By Advocates Mr. S. Bhattacharya and Ms. M.Bhatacharjee
versus ;

[[] Union ofIndia ‘ S
Represented by Secretary : P8
Ministry of Defence :
Govt. of India, New Delhi.

= T e
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mEETRE T

L g e

[ii] Commanderin Chief . i
Army Head Quarter I ’
D.H.Q., New Delhi. -
[iii] Director General of Signal [Sigs-4[c]
General Staff Branch
Army Head Quarters

DHQ PO: New Delhi-110 011
[iv] GOCIN-C
: HQ Eastern Command
Kolkata
[v] Chief Signal Record Officer
Signal Records '- .
Post Bag No.5 :
Jabalpur-482001, Madhya Pradesh o i
[vi] Commanding Officer S (SO
2 Copy.Signal Regiment L [
Army Exchange, Narengi Cantt. . N |
C/0 99 APO e l T
T - . Respondents
o wiliElg, By Advocate Mrs. M.Das, Addl.Central Govt. Standing C01fm|'sel o

i . E 1
o i =Y 8
. N F‘.

G o TR

0.A. No.265 of 2007

| L
Resident of Satgaon, o 1 R
PO Udayan Vihar, . : E\ i
Narengi, Guwahati, o J
Dist. Kamrup, [Assam] ) .

. Applicant 1

e

By Advocates Mr. S.Bhattacharya and Ms.l\./.l._Bhattachmjée




versus

Union oflndla
Represented by Secretary
Ministry of Defence
Govt. of India, New Delhi-1
i1 . Commander in Chief
. Army HeadQuartc
D.H.Q., New Delhi-110011 - SE T
[iii) Director General of Signal [ngs—4[c] oo
ncralStaf.fBranch Choa
Army Head Quarters j E S
DHQ PO: New Deihi-110 o11 -
[v] GOCIN-C REE T o
o RN TR

e
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TS g T o
e Tiore 2k

——T

™ Chief Signal Record Officer
Signal Records
Post Bag No. 5 3
Jabalpur-482001, Madhya Pradesh .
v} Commanding Officer .
2 Coy.Signal Regiment ‘
Army Exchange, Narengi Cantt.
C/0 99 APO g |
' | Respondents

By Advocate Ms. U. Das,Additional Cenual Govt. Stamdmg Counsel

et ot ¢ T R

(_)_.A_._QQQQQQ-QI |

Sri Jogeswar Nath | Ty
Son of Late Powal Ch. Nath , i

Resident of Vill-Balikuti - b

PO‘Bapubhctl

Dist. -Somtpur, Assam. .o o Applicant

. Mr. S. a and Ms. M. Bhattacharjee -

DHQ New Dethi- 11001
{in} Director General of Signal [ngﬂ{c]

General Staff Branch
Army Head Qm-@%
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b
DHQ PO: New Delhi-1 10011 i ‘] o |
HQEasmeommand ! ! [!: Sno §
Kolkata-700 021 L Lot i
Chief Signal Record Officer ;’ Lo 1
Signal Records | N
Post Bag No.5 | Lo ’
Jabalpur-482 001, Madhya Pradesh g Coid B i
[vi] Commanding Officer ; b 1t
Western Command, Composite Signal Regiment WY
Chandimandir . N
. Responddn

C/0-56 APO..

By Advocate Ms.U.Das, Addl. Central Govt.Standing Counsel o
0.ANo. 306 of 2007 o

|
{
Sri Saroj Kumar Mahanta | T
col ' 5;i<
i
|

Son of Late K.C. Mahanta a1
Resident of Vill-Gatanga : { b
PO-B.P.Tiniali, Dist. Sonitpur, Assam ‘ 1.

' - 1'Apphcant

By Advocate Mr.S.Bhattacharya and Ms.M.Bhattachajee
Versus .

R

(ij Union of India
Represented by Secretary
Ministry of Defence
Govt. of India, New Delhi-11 001
(] Commander in Chief
Army Head Quarter
- D.H.Q., New Delhi-110 011
fiii] Director General of Signal [Sigs-4{c])
General Staff Branch
Army Head Quarters
‘ DHQ PO: New Delhi-110 011
[ivj GOC IN-C
HQ Eastern Command
Kolkata-700 021
[v] Chief Signal Record Officer
Signal Records
Post BoxNo.5
Jabalpur-482001, Madhya Pradesh
Chief Record Officer, .
Army Ordnance Corps.Records
900453, C/O 56 APO
Officer Commanding
41, Veh.Coy.
C/0 99 APO.
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OAs No. 260/07, 263/07, 264/07, 265/07.305/07 and 306007 >
ORDER[ORAL] dated 31.32008 .|

MANORANJAN MOHANTY.VICE-CHAIRMAN:: - | ;- v

The Applicants named above were engaged as §

Board Operators [CSBOJin Military Telephone Exchangeslon tcmpmaty
_ : i M’ i _!,;.

‘|

_ basis with effect from dates specified below:-

Table No.1 . B I L {

0 T o 2 s

Applicants of Date of temporary _ 1 - o i,
Engagements o : ;

OA 260/07 01.03.1985 :
OA 263/07 01.03.1985 |
OA 264/07 06.06.1987 |
OA 265/07 05.11.1986 |
OA 305/07 01.05.1985 f
OA 306/07 01.03.1983 S o
&

|

) S 2

ST Tl

e ,t?wzﬂ)ﬁ-‘.;.f-m’:“'f’n':*rr‘& %

2. Applicants have pointed outthatonlyaﬁerappmachmgtho(}uwahan_z L

. .
PR o

Bench of this Tribunal, they were negulanzed/treated as regular plloyees

with effect from 17. ll 1993 [and not from the dates of thelr initial

temporary engagements] and that similarly placed other ﬂnployees of the

BT

same Respondent Organisation [who were regularized wnth mterventxon of

R s Rt I -

Calcutta Bench of this Tribunal] were, however, regularwedl wnth eﬁ'ect from f

1 i
the dates of their initial/temporary engagements and, as such, there were i
gross discrimination among the same class/grade of employees of the |

Respondents Organisation. i

3. For the reason of stagnation [in the matter of promotxon] Govt.

Servants were/are to get certain stagnation benefits under & Scheme' known

AT TR RS S e ©
s Akt "
A T Y T

as One Time Bound Promotion Benefit’/OTBP Schcme.;. }Jndq‘ the said

L PP % WU
ATy A
ey



o B
scheme , the Gowvt. Servants, being under stngnation, areto g‘ettﬁénext

b RS

it higher pay scale at the end of 16 years of their services and to gﬂt next
LR ‘ (;_' o
Y / higher pay scale at the end of 26 years of their serwccs ’] i o
| '”} ’{« E '
4.  As per the Applicants, they have complcted 16 yeats of th ! ;slervwes
‘ e E i
on the dates mentioned below; by computing the said penoc%f i thieffect
g | g
from the date of their initial engagement on temporary basis:- o g ! [ i
Table No.2 ! 5‘ 3| ;
Applicants of | Date of completion ot:' 16 years of#S:r\m:el
, From the _date of their initial engagementii}
OA 260/07 01.03.2001 v
OA 263/07 -01.03.2001 PR
OA 264/07 - 06.06.2003 et g
OA 26507 05.11.2002 K
OA 305/07 01.052001 Ve l'-??‘
OA 306/07 01.03.2001 ‘ :
; |‘ f ’|‘
ﬁ i

5 It is the case of the Applicants that though they have c'om léted 16..

years of service [on the dates mentioned in the above Table No.2], the |

c ng

Respondents are not extending the stagnation beneﬁts [undcr the Scheme’

known as OTBP Scheme] by computing thexr semces [for grant of OTBP

benefits only] with effect from the date of their mgulanzatxon that was

granted w.e.f. 17.11.1993. : | !

6. In the above premises, the Apphcantshmappmach:ad ﬂnsTn’bumlm
the*v

with the present Original Applications filed under Sectlon 19”_of 1

G

%\ ministrative Tribunals Act, 1985; whcrem they have, vnrtually prayed to
Q)

rect the Respondents to compute the 16 years of their [Apphcants] services

Table No.1 Supra] and not from the dates of their mgulmt%

with effect from the dates of their initial/temporary cngagements {as given in

e e S S
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7. By way of filing written reply, the respondents have dlsclosed [in
0.A.No0.263/2007] to the following effect:-
1

b !
[

14. xx XXX XXX H

“Signals Records have collected the info of casual service of
CSBOs from affected units/est to project their cases $o higher
authorities for counting of their casual service into regular service for
calculation of 16 years service for grant of time bound promotion.”

15. o XXX KKK - ’

+On receipt of representation dated 08 Feb 2006 from affected

N

CSBOs incl. Shri Indu Kumar Hazarike, Signals ‘récords -have o

irmediately called statement of case vide their letier No.3669/CA-

6/3/ACP-TBP/60 dt 19 May 2006 for obtaining sanction from Min of
Def alongwith estimated financial implication involved in this case.
On receipt of statement of case from West Comd Comp Sig l;legt
vide their letter No.3045/C2/Revised Pay/Civ adm dt 20 Jun 2006, a
case was projected to Min of Def through THO of MoD_[Army] for
their approval vide Signals Records letter No.3669/CA-6/T-

3/MSN/75 dt.10 Aug 2006.”

18. . xxx XXX XXX

“However, to remove the anomaly and uniform pay scale to; all . ¢
similarly placed CSBOs, a case was projected to Min of Def through - '

IHQ of Mod [Army] for approval vide Signals Records letter
No.3669/CA-6/T-3TBP/MSN/T5 dt 10 Aug 2006 but Min of Def
“have advised to refer all the matters related to cadre review, proposal
for upgradation/anomalies, new allowances or enhancement of
existing allowance to sixth CPC. Accordingly the :same.iwas
forwarded to AG/MP4 [Civ/PCC] for onward submission to siith
CPC vide THQ of MoD [Army] Note No B/44572/TBP/Sigs 4[c]f/‘211
4t 02 Mar 2007. The case for counting of service from the date of
:| temp appt in respect of CSBOs is presently under consideration of
Min of Def in consultation with DOP & T as intimated vide [HQ of
MoD [Army] [AG/MP 4[Civ] PCC] vide their letter No.15608/5/MP
4[Civ] [PCC] dated 26 Oct 2007.” A

In O.ANo.264/07, the Respondents have disclosed that by an
order dated 30.06.1995, the services of the Applicant therein {who: was
initially engaged on 06.06.1987] was regularized with effect from

17.11.1993 and that she is entitled to get 1% benefit under OTBP Schethe %
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: "‘ i L R
T N vt .
r ,; l

disclosed in para 7 of the written reply [ﬁled 1n said OA No.264/07] as

1

, i
under:- A ‘ 1 i :

.i S | ‘J'. o
«7,  That however, a separate consohdated proposal for countmg of
services from the date of temporary appomtment of Civilian Switch "
Board Operators has been forwarded to the 6", Central Pay
Commission which is presently under consideration of Mnmstry of

Defence in consultation with Department of Personnel and Tr
f | +1
! ; S

In O.A.N0.265/07, the Respondents have also oontested the éiasos.of
the Applicant in the same way as that of above 2-cases ; izf I' t f

8. We have heard Mr. S. Bhattacharya, learned Counsel abpeaﬂlilg for
~ the Applicants and the learned Semor/Addlinonal Standmg ‘(éoimsels
appearing in different cases, one after the other, and dlsposm1§ o% ttglém by

Fa

this common order.

9. At the hearing, the learned Counsel appeanng for the Apphcants :

stated that the Respondents ought not have dxscnmmated the Apphcants
“ ; l i -
from that of their counterparts; who got the relief {of regulanzatlon with
t; rl t"E

effect from the date of initialtemporary engagements] after approachmg

; |'\']3.

e Calcutta Bench of this Tribunal and that equal treatment ought to have

414‘ i

ST ybem granted to all the similarly placed Civilian Sw:tch Boaxd Opgratom by

L \n(

regularizing all of them with effect from the datcs of theu' xmtml/tempomy

engagements. He has relied upon the dec:s:on dated 30. 11.2006 of the -

Hon’ble Supreme Court of India rendered i in the case of Umon of 1Indm %




10 b
‘ ey M
others Vs. Carpenter Workers Union & others [reported in [2006] 12 scc ™ !

435] in which case the Respondents implemented the Ordexrs of thi‘_sl'_CAT in ’
respect of similarly placed employees of one Zone and |: contested the
. o th
I
matter, again, in respect of employees of another Zone. Hor"n’lble A'pex Court,
i

in that case, held that since the order of CAT was coméhed thh by the

$

Department in respect of East Zone Carpenters, there was no need to r

entertain SLP of the Department in respect of the ;gnevances of the

[ T
Carpenters of other Zone. Pt ]

10. In the above premises, since the Respondent Olrgamsatlon of the !g
K ]

present case have already regulanzed the similarly placed SBCOS [who

approached Kolkata Bench of this Tribunal, for thenr mgulanzatxon] with

effect from the dates of their mmal/temporary engagements, they

S‘\

[Respondents] should not dlscnmmate in the matter and tteat the gnesent

Applicants to_have been regulanzed w:th eﬁ'ect ﬁom the datels of thenr |
l

[Apphcants] initial/temporary engggements as ggg in Table 1 Sum

11. Appllcants side have also placed on xecords followmg few reported

cases to say that, ‘while computing periods for gra.nt of stagnatxon benefits

likc ACP benefityOTBP benefits/BCR benefits] the  entire .period of
‘expenences gathered . [prior to inter-cadre transfers] should not‘ be wiped

out/ignored and that the said period should be counted for grant of such

benefits’. Stating so, the Advocate for the Applicants Ihas argued that the
Respondents, for the purpose of granting OTBP benefits, should compute

the entire period of service rendered, by the Apphcams, pnor to thetr

regularizatiox% o ; |
< Pl
' : CE




n SRR
2. In the case of Dwijen Chandra Serkar and another vs: Unidn bf;lfndih
: ’ : PR £ TR

_ o SRl

& others [reported in 1999[2] SCC 119] the Hon’ble Apex Court held'that

[

the Govt. Servants would be entitled to time bounid promotion $0 the hlghcr
' R

i S
grade from the date they completed 16 years of 'service by counting ithelr

)

: LA & ,41

. . . .ge . . i l\‘|
service in previous/Rehabilitation Department also. i ',‘; ”
J i RN TR I B

TR T

. - oo
13. In the case of Union of India vs. V.N. Bhat {reported in 2004:

o

b

[L&S] 167]; it has been held as under;-

“4  The submission of the learned counsel for thqappellants
in short is that having regard to the admitted fact that the spondent
herein has not completed 16/26 years in the postal serylce,htﬁ'egme

.

Time-Bound Promotion Scheme or BCR Scheme is noti“applicfa,‘b,le mn .

his case. The fact that the respondent hes in had completed. lst)”ears
of service in the Ministry of Defence is not disputed. The question,
which, therefore, arises for consideration, is as to whether the peri
of service rendered by the respondent in. the Mini y ‘of Defence

should be wiped off for all purposes. The well-settled principle.of law |

that cven in the case where the transfer has been allowedifbxll,{ré}q'u&st,
the employee concerned merely ioses his seniority, but the jsz%ﬁie.by
itself would not lead to a conclusion that he should be dfe;’;riv'ed;itéf the
other benefits including his experience and eligibility for promotion.
In terms of the Schemes aforementioned, promotion-is t0 be g#:lmwd
for avoiding stagnation only within the said parties. "’ The| said
Schemes have been framed because they are beneficial ones and are
thus required to be implemented. The Scheme merely perused that
any person having rendered 16/26 years of service without obtaining
any promotion could be entitled to the. benefit therefore. . It is,
' therefore, not a case where promotion to the higher post is to be made
only on the basis of seniority. Even in a case where the promotion is

to be made on sclection basis, the employee concerned, even if he be

placed at the bottom of the seniority list in terms of the order of
transfer based in his favour, he cannot be deprived of | being
considered for promotion to the mext higher post if he is eligible
therefor. This aspect of the matter is clearly covered by ‘the three
decisions of this Court, namely, A.P.SEB v, R. Parthasarathi [1998] 9
SCC 425), Scientific Advisor to Raksha Mamn v. V.M. Joseph [1998]
5 SCC 305] and Renu Mullick v. Union of India [1994] 1 SCC 373}.

Dwijen Chandra Sarkar v. Union of India [1999] 2 SCC 119] in the
following paras: [SCC.pp.124-25, paras 14&17] " e

5. The aforesaid decisions have boen fdlldch.by;his Courtin -
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“14. The words ‘except seniority” in the 1983 circular, in our
view, mean that such a benefit of a higher grade given to the
transferees will in no way affect the seniority of employees in
the P&T Department when the tum of the P&T. employees
comes up for promotion to a higher category or post. The said

. words ‘except seniority’ are intended to see that the .said
persons who have come from another Department'on transfer

do not upset the seniority in the transferee I , rtment.

Granting them higher grade under the Scheme for tim'e%'béund
promotion does not, therefore, offend the conditicénn'if unposed in
the transfer order. We are, therefore, of the view that the
appellants are entitled to the higher grade from_the date on
which they have completed 16 vears and the said period is to be
computed on the basis of their total service | both in, the

Rehabilitation Department and the P&T Department.

* * *

17. On the facts of the present case and especially in yiéw of
the aforesaid decisions, we are of the view that when the

transfer is in public interest and not on request, the] two °

~ employees transferred cannot be in a worse position that ffhose
in the above rulings who have been transferred on request and
who in those cases accepted that their names could appear at the

-

bottom of the seniority list. Even in cases relating to request

transfers, this Court has held, as seen above, that theE past ~

service will count for eligibility for certain purposes though it -
may not count for seniority.” , N

|

|

6. As the contention raised by the ;pp_el]a:nts\ herein is.-sql}xarely :
covered by this Court in Dwijen Chandra Sarkar. we do not find any

merit in thesc appeals. They are, accordingly, dismissed. There shall
be no order as to costs.” o v

“]1. The learned counsel for the respondent, in our opin!ion, is
right in relying on para 1 of the Time-Bound Promotion Scheme..
Para 1, which relates to placing of an employee in “next higher
grade”, reads thus: ' .

“[1] The Scheme will come into effect from 30-11-1993. All
officials belonging to basic grades in Group ‘C’ and Group ‘D’
to which there is  direct recruitment either from outside and/or
by means of limited competitive examination fromi -jllong

' (a3
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cadres, and who have completed 1;6 years of sérvxceﬂmdlat
grade, will be placed in the next higher grade., “Officials-

L]

belonging to operative cadres listed in AnnexuxeA—l'to the

agreement will be covered under the Scheme.” [ TR %

. . T BN

12. Para 2 speaks of “promotion” and rea!dsasunder: J il : 3"?é§1~'3}i~f
' S bt ek

! ! o !
“The Heads of Circles/Divisionall Superintendetits/Heads ' of
other functional units will take immediate action'to identify, the
officials who have completed sixtecn years of regularsér;nce in ~ .
the cadres covered under the Scheme as on 3&1151983;'39&&3“ o

’l“;;

I
¢ L
i

as the officials who will complete 16 years . iof service from 1= -
12-1983 to 30-3-1984. Thereafter, action will be * initiated by .-
the Heads of Circles to convene Departmental’ Promotion
Committee meetings to consider promotion of the officials in"
the operative cadres to the next higher scale ‘pay. The
Departmental Promotion Committee which will be constituted
in accordance with the existing instructions applicablé to the
- different cadres will assess the fitness of the identified officials -
for promotion to the higher scale of pay. The formalities|in this
regard should be complete within a period of three ‘months.
The promotion to the next higher scale of pay will be granted
from the date following the date on which the identified |
officials complete sixteen years of regular service. In:case of, .«
officials who have completed sixteen years of service ‘before
30-11-1983, the promotions to the next higher scale of pay. will
take effect from 30-11-1983.” R
i IR T B
13. Reading of the above two paragraphs makes it(a:b\indfan;tlfy clear
that so far as placing of an officer in the “next higher: grade” is
concerned, what is relevant and material is that |such:| ,Iptfﬁcia!
belonging to basic grades in Groups ‘C’ and ‘D’ must have completed
“sixteen years of service in that grade”. The said pan'tgraph nowhere
uses the connotation “regular” service. Para 2 which provides forthe
Departmental Promotion Committee and consideration of cdses of -
officials for “promotion”, provides for :sixteen yeatsiiof: Sregular”
service. The Tribunal, therefore, rightly considered pard 1 asrélevant
and held that basic eligibility condition for. being placed inithe next
higher grade is that the officer must have completed sixteen’ 3'yfears of
service in the basic grade in Group ‘C’ and Group ‘D’. | Thicugh in
other paragraphs, the service was qualified by the adjéctive "regular”,
the said qualification was not necessary for the purpdse ‘of para 1.
Since the employee wanted the benefit of placement in “next higher
grade”, what was required to be established by him was that he had
completed sixteen years of service in the grade’' and the said
requirement had been complied with in view of the fact that with
effect from 30-9-1983 he was appointed as Warrant Officer. ‘He was,
therefore, entitled to the benefit of “next’ higher grade”“unde;r‘pam 1
from 1999. The authorities were, therefore, not Jusnﬁédm a‘li’ejecung
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the claim and accordingly the petition was allowed. The ngh Court
rightly upheld the direction of CAT. ‘ .

14. The learned counsel for the respondent is also mghtmpllacmg
reliance on the decision of this Court in Dwijen Chandra - Sarkar v.
Union of India. Almost in similar ‘circumstancgs;.. the! :Court
considered. the extent and applicability of Time-Bound MOhon
Scheme and held that the benefit of the said Scheme, would ‘be
available to a person who had completed !‘sixteen years of sewxl'w" in
the grade. In that case, two appellants were working in the Posts and
Telegraphs Department and they had claimed the beneﬁt('>f the
Scheme. Initially, they were serving to the Rehabilitation Department
of the Government of India, but were transferred to thé Depaﬂ‘tment
of Posts and Telegraphs afterwards. The question bcfomthe‘Court
was whether the appellants were entitled to count;-the ' services
rendered by them earlier in the Rehabilitation Depanmentg!oif the
Government of India and whether they would be entitled to the benefit
of the Scheme by taking into account past services: The’ Court
considered the scheme of December 1983 and held that what was.
required under the Scheme was contemplated of sixteen 'y of

service in that grade. If the said requirement is complied with, an
employee would be entitled to be placed in the next higher grade. It
was observed two concepts, namely, [I] “time-boundpromotion™ and
[ii] “regular promotion” were different. So far as the “time-bound .
promotion” was concemed, the Court observed that ';mcethellre were
large number of employees who were not likely to get prom‘c!nion in
the near future because of their comparatively low position’ in the
seniority, the Government thought it necessary that in order to remove
frustration, the employees should be placed in the “next higher grade”™
1 terms of emoluments while retaining them in the same cadre. This
is what is generally known as the “time-bound promotion” Such
“time-bound promotion™ does not affect seniority of those higher up.

15. The Court then stated: [SCC pp.123-24, para 12]
«12. If that be the true purpose of a time-bound promotion
" which is meant to relieve frustration on account of stagnation, it
cannot be said that the Government wanted to deprive the
appellants who were brought into the P&T Departz'mmt in
public interest-of the  benefit of a higher grade. The frustration

on account of stagnation is a common factor not only :oﬁ those

already in the P&T Departmeat but also. of those !who are 5
administratively transferred by the Government  from the |
Rehabilitation Department  to the P&T. Department. The -
Government while imposing an_eligibili ' condition_of 16
years' _ service in the grade for being_entitled to_time-bound ‘
"omotion. is_not_intending to benefit only. one_ f -
employees in the category and deny it to_another section of,

employees in the same category. [emphasis. suppliﬁd]; The% :

Vo . ;'
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common factor for all these employees is t;u?t théy have
remained in the same grade for 16 years without promotions.
The said period in a term of eligibility [emphasis}id original] for
obtaining a financial benefit of a higher grade.” j| 1
: ol " w
The Court added that for the purpose of “regular pror‘nﬁtiohé:’r’ff 0
higher cadre in the Department, their seniority should be/cotinted o
from the date of their transfer in the Posts and Telegraphs Departir
| b

16. The Court, therefore, concluded: [SCC p.124, pafa 14] 1

“14, The words ‘except seniority” in the 1983 cil wln‘r,‘ in our
view, mean that such a benefit of a higher grade gn‘m': to the
transferees will in no way affect the seniority o;f employees in
the P&T Department when the tum of the P&T employees:.
comes up for promotion to a higher category or |p&t. The'said
words ‘except seniority’ are intended: to.see that the said. -. .
persons who have come from anothér department on transferdo - f
not upset the seniority in the transferee department.: Granting., = - £
them higher grade under the Scheme for time-bound promotion * - - ;

-

does not, therefore, offend the.condition imposed in the transfer . ...
order. We are, therefore, of the view.that the: appellants are -
entitled to the higher grade from the date on which they have .
completed 16 years and the said period is to be computedonthe " §
basis of their total service both in the Rehabilitation Department ™~
and the P&T Department.” . | Proe,s
. ; PR RV
“17. It is no doubt true as observed by the High Court that
Dwijen Chandra Sarkar was not an identical case, masmuch as in . -
that case, the appellants were transferred “in public iriterest”, whereas
in the instant case, the transfer was volunteered by the respondent -
employee for enrolment in army. That, however, in our opinion, does -
not make difference since to us, the language in para I of the Scheme - .-
is clear, unambiguous and leaves no room for doubt. That aspect was
also considered in Dwijen Chandra Sarkar. But, in any case, even that
point is also finally concluded by another decision-of this Court in
Union of India v. V.N. Bhat in which the employee: was. initially "
appointed in the Ministry of Defence and voluntarily transferred ' ..
himself to the office of the Post Master General. The question'which ..
came up for consideration was as to whether he would be.entitied to '
get benefit of the Scheme. Relying on Dwijen Chandra Sarkar this
Court held that the employee would be entitled to the benefit|of the
Scheme on completion of sixteen years of service. Sl
‘ : [l
18.  Relying on Diwjen Chandra Sarkar | this  Court
observed:[V.N.Bhat case, SCC p.716,para 4] ph
“The well-settled principle of law that even in tl#e caséiwhcre
the transfer has been sllowed on request | the emiployee |

1
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concerned merely loses his semon‘y but the same by xtself " y
would not lead to a conclusion that he should be deprived of the
other benefits including his experience ‘and ehglbthty ‘for.
promotion. In terms of the Schemes’ aforementxoned, o
promotion is to be granted for avoiding stagnation;cnly, w'xthm o
the said parties. The said Schemes have been ﬁ'amed beca 3
they are beneficial ones and are thus nequlred to be
implemented. The Scheme merely perused that;any person

. having rendered 16/26 years of service without o tmmné’ Ay

* promotion could be entitled to the! benefit therefor' It ls,
therefore, not a-case where promouon to the lngher post 13 to be

made only on the basis of seniority.”

‘l ,:‘,

19. Since the respondent had completed sixteen years of serv:ce
in 1999, he would be entitled to the benefit of para 1 of-the Tune~ R
Bound Promotion Scheme and the action of the authorntxes imn not - ; b
granting the said benefit was illegal and  contrary ‘to law. The LB
Central Administrative Tribunal as well 2s the High Court weneq '
therefore, night in setting aside the said action and by dwectmg the .
authorities to extend the benefit of the Scheme to the respondent. We
see no infirmity in the reasoning adopted and conclusion - recorded by
CAT or by the High Court and find no subsmnce in the appeal of the
appellants.” ,g ,, ,

15. In the above view of the matter, the expenences of the. Apphcants

[from the date of their initial engagement, till the date of their regulanzatxon]
: i

cannot totally be expunged and, as a consequence, the Apphcants are
|

entitted to OTBP beneﬁts with effect from the dates mentloned in Table-2

i
|

of para 5 above. The Respondents should grant OTBP beneﬁts to the
;gg/v(xstratw%},‘ licants with effect from the dates they completed 16 years of thelr mmal ] ‘ ?
[.g : engé,g ments [mentioned in Table-2 of para 5 above] and such beneﬁts !
O N hoﬂ d be extended to them thhm 90 days from the date of recetpt of a copy :
16.  As a consequence, this case is allowed. No com.,__v—-—-”’”‘_""/ﬂ; ,ﬁ |
SN R A S R Y oy

Date 0o which copy it celivered § e veneee Sdi-
Gertifieo 10 be true cCpy Khushiram .

Member (A)
AW
Secnon '-?1 icer (Judl)

€. A. T. Guvahati Bench
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“THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH i
AT SO )

GUWAHATI A
{AN APPLICATION UNDER VSECTION 19 OF THE ADMINISTRATIVE TRIBUNAL ACT, 19835) g
@)

ORIGINAL APPLICATION. NOo. 26  of 2007

Sri Indu Kumar Hazarika
Vs- e Applicant
"Union of India & Ors
...... . Respondents

Synopsis

That the applicant is working as Civilian Switch Board
Operator in Military Telephone Exchangcs under the Director General -
of Signals of Indian Army. \

The applicant is aggrieved by the willful denial of the time
bound promotion and non-consideration of her service from the date
of her initial appointment {01/03/1985) for the purpose of
consideration of grant of time bound promotion as has been granted
to similarly situated Civilian Switch Board Operators working in
Military Telephone Exchange, Panagarh in West Bengal by the
Respondent Authorities in implementing the Judgment and Order
passed by CAT Kolkata Bench in 0.A. No.668 of 2004 dated 06 /05/
2005.
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ORIGINAL APPLICATION. NO. 9\6 ’b of 2007

Sri Indu Kumar Hazarika
. Vs- e Applicant
. Union of India & Ors

..... .» Respondents

LIST OF RELEVANT DATE OF EVENTS

1. 01.03.1985 : The Applicant was appointed as temporary Civilian
Switch Board Operator in Military Telephone Exchanges

R -

2. 26.02.1992 : Judgment and Order passed by CAT, Calcutta Bench
directing the respondent authorities to appoint
temporarily employed CSBO’s working at Military
Exchange at Panagarh, West Bengal in permanent post.

3. 21.02.1994 : Common Judgment and Order of CAT, Guwahati

Bench passed in O.A. No.173 of 1991, 174/1991, 175/
1991, 176/1991, 177/1991 directing the Respondent -
Authorities to appoint the present applicants who were
working as Civilian Switch Board Operators as

- permanent employees.

4. 13.09.2002 : Judgment and order passed by CAT, Chandigarh Bench
in O.A. No.150/HR/2002 directing the respondent
authorities to grant the benefit of one time bound he
promotion as has been given to the employees of the
Telecom Department to C.S.B.O’s Military Exchanges.

5. 27.02.2004 ; Sanction for grant of similar Three Pay Scales (which
were given fo lelephone QOperators working in Telecom
Department) to CSBO’s working under General Staff

Branch Common Roster of Defence Department w.e.f
01/01/1996.

Contd..



10.

11.

28.04.2004

06.05.2005

10.05.2006

10.08.2006

08.03.2007

13.04.2007

Bench by 3 nos of CSBO’s working in Army Telephone
Exchange at Panagarh claiming the benifit of one time
bound promotion as CSBO Grade I1in the Scale of Rs

-5,000-8,000 on completion of 16 years of service

counting from the date of initial date of appointment
as Temporary CSBOs instead of 01/01/1996 as
Ordered vide Ministry of Defence letter No. B/4457/
Balraj/Sigs 4(c)/ 92/CC/D(QS)

Judgment and Order passed by CAT, Calcutta Bench
in OQ.A. No. 668 of 2004 directing the Respondent
Authorities to grant the benefit of time bound
promotion to CSBO’s working in Panagarh Military

Exchange on completion of 16 years of service from

the date of initial appointment as temporary CSBO’s.

Letter circulated by Senior Record Officer for OIC
Records vide letter No.3669/CA6/3/ACP-TBP/60 to
Army formations having Military Telephone Exchanges
calling for statement of case for obtaining sanction from
Ministry of Defence for giving time bound promotion
in pay scale of Rs.5000-150-8000 considering her
initial date of appt. on the same line as has been given
to Shri M.S. Nayak and two other CSBO’s of Stn. HQ
Panagarh.

A Telegraphic message circulated vide Message
No.DTG : 10, UNCLAS /CSBO’s for grant of time
bound promotion in persuant to the Judgment and order
dated 06/05/2005 in O.A. No.668/2004 passed by CAT,
Calcutta Bench granting time bound promotion and
consequent financial benefits to CSBO’s working at
Military Telephone Exchange at Panagarh, West Bengal.

Legal Notice sent by counsel of the present applicants

~ for consideration of the present applicants grievence

in the light of promotion and benefits given to similarly
situated CSBO’s in Panagarh at West Bengal.

The Respondent authorities rejected the prayer of the
applicants vide letter No.B/4572/Sigs/4(c)/23.

Rlled by —
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THE CENTRAL ADMINISTRATIVE UNAL, GUWAHATI BENCH
AT 3
3

GUWAHATI

(AN APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE TRIBUNAL ACT, 1985) 'ﬂ-: @

ORIGINAL APPLICATION. NO. -6  of 2007

Smt. Indu Kumar Hazarika

Son of Sri Bega Ram Hazarika
Resident of Vill - Bor Roidongia
P.O.- Aibhiti, Dist.-Nagaon, Assam.

sesesennnApplicant
- -Vs-

(i Union of India ‘ ,
' Represented by Secretary
Ministry of Defence
- Govt. of India, New Delhi - 4

() Commander in Chief
Army Head Quarter
D.H.Q., New Delhi. — 110611

(i) Director General -of Signal (Sigs - 4(c)
General Staff Branch
Army Head Quarters
DHQ P.O.: New Delhi — 110 011

(iv) GOC IN-C
' HQ Eastern Command.
Kolkata

{v)  Chief Signal Record Officer
Signal Records
Post Bag No.-5
Jabalpur - 482001, Madhya Pradesh

(vj Commanding Officer

Western Command,Composite Signal Regiment
Chandimandir

C/0-56 APO
«.....Respondents

Contd.,
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(iii)

(iv)

v)

(2) JURISDICTION :

Letter No.-B / 44572 / Balraj /
Signs4(c)/ 134 issued by Director

 General Signa=ls, Signs 4(c)

=
R

Yo
4

General Staff Branch Army HQ CJ

forwarding Govt. of India Ministry of
Def Letter No.B/44572/Balraj/
Signs 4{c)/92/CC/D (0OS) dtd. 27

Feb., 2004 in the subject matter of -

Implementation of Order of CAT
Chandigarh in OA No.-450/HR/
2003.

Signal Records Message
No.DTG:10, UNCLAS A-3562 Dtd.
10th August, 2006.

Judgment & Order dated 13th’
Sept.,2002 in O.A. No.150/HR/
2002 pased by CAT, Chandigarh
Bench.

Judgment & Order dated 06/05/
2005 passed by CAT, Kolkata
Bench in O.A. No.668/2004.

Letter No.B/4572/Signs/4(c}/23
dated 13th April, 2007.

The applicant declares that the subject matter raised in her
application is within the jurisdiction of this Hon’ble Tribunal.

(3) LIMITATION :

The applicant further declares that the application is filed -

within the limitation period prescribed under Section 21 of the
Administrative Tribunal Act, 1985.

Contd..
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(4) BRIEF_FACTS OF THE CASE :

q F1ETEN
Wt W the

(i) That, the present applicant most resp

was appointed as Temporary Civilian Switch Board Operators in

" Military Telephone Exchanges on 01/03/1985.] -

(i1) That, since her appointment as Civilian Switch Board
Operators , the present applicant has been rendering service in
Military Telephone Exchanges regularly even though the Respondent
Authorities had created intermittent artificial breaks in between.

(iii) That, your humble petitioner begs to state that like her,
in other Military Exchanges around the country , other similarly
situated C.S.B.0.’s were also rendering continuous service with
artificial breaks in between and a few of these C.S.B.O’s being
apprehensive about future regularization of their services had
approached Central Administrative Tribunal in their respective
areas. o :

(iv) That, your humble pétitioner begs to state that a few
similarly situated Civilian Switch Board Operators working in the
Military Telephone Exchange at Panagarh in West Bengal had also

approached the Central Administration Tribunal, Calcutta Bench
with similar greivances through an Original Application which was *

numbered as O.A No.1102/88 and the Hon'ble CAT, Calcutta Bench
vide its Judgment delivered on 26/02/ 1992 had delivered its
Judgment and Order on the O.A. and in Para 7 of the
aforementioned Judgement and Order had been pleased to pass
the following directions to the Respondent authorities:

“{a) The respondents‘ should prepare a scheme for
absorption of the applicants taking into account the
requirements of any recruitment rule if, there be

any,

(b) The applicants should be given their due weightage
for having worked as Switch Board Operators
during the period from 01/03/85 till upto the last
date of their work on casual basis;

Contd..
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{c) Till such scheme is prepared and
are absorbed they should be appointed against
temporary vacancies as and when they arisc in

preference to fresh persons.”

A copy of the said Judgment and
Order dated 26/02/92 in O.A.
1102/88 is annexed herewith as
Annexure No. 1

V) That, before the Central Administrative Tribunal, Guwahati
Bench also several of the similarly situated CSBOs had filed a
number of Original Applications praying for regularization of their
services and these Original Applications were numbered as O.A.
173/91, O.A. 174/91, O.A. 175/91, O.A. 176/91, O.A. 177/91 and
the Hon’ble CAT, Guwahati Bench vide its common Judgment &
Order dated 21%t February 1994 allowed the application and directed
the Respondent Authorities to regularise the services of the
applicants for the post of CSBOs.

A copy of the said Judgment & Order

dated 21st Feb. 1994 is annexed

herewith as Annexure No. 2

(vi) That, in pursuant to the Judgment & Order of the Hon’ble
Central Administrative Tribunal, Guwahati Bench, H.Q., 101 Area
passed Orders to Commanding Officer of Military Exchange at
Station H.Q., Misamari where the petitioner was working to
regularise her service as CSBO and accordingly Commandant of
Station HQ, Misamari issued the following Order: -

“APPOINTMENT’

The following individuals have been appointed as CIVILIAN
SWITCH BOARD OPERATORS with effect from 17 Nov.93 the
date of Court Judgment decided in their favour.

(vii) That in the said orders eventhough the dates of initial
appointment were duly recorded yet the date of permanent
regularization was shown as 17% November 1993, and the said order
remained silent on the question of conferment of seniority and
consideration of the initial period of employment upto the date of
Tegularisation as permanent employee for the purpose of
considering the length of service. '

i -
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(viii) That the present petitioner ha
the concerned Departmental Authorities this aspect of non-
conferment of seniority and the non-consideration of the initial
period of employment upto the date of regularization for the
purpose of consideration of length of service on a number of
occasions through written representations but the same remained
unresolved till date.

(ix) That it is pertinent to mention here that in the Telecom
Department of Government of India there were similarly placed
temporary telephone Operators and these temporary telephone
operators had been given time bound promotions. The Civilian
Switch Board Operators working in the Military Exchanges in
Chandigarh area filed an Original Application before the Chandigarh
Bench of Central Administrative Tribunal wherein a prayer was
made for conferment of similar time bound promotion as was
granted to employees working in the Department of Telecom.

(®) That, the Hon’ble CAT, Chandigarh Bench admitted the
0.A. filed by C.S.B.O’s of Military Exchanges in Chandigarh area as
0O.A. No.150/HR/2002 and passed it’s Judgement and Order on
13® September, 2002 wherein the Respondent Authorities were
directed that the benefit of one time bound promotion as has been
given to the employees of Telecom Dept. should also be granted to
CSBOs of Military Telephone Exchanges.

A copy of the Judgement and Order
passed by C.A.T. Chandigarh , is

annexed herewith as Annexure No. 3

(xi) That against the aforementioned Judgment of CAT,
Chandigarh Bench , the Departmental Authorities first filed a Writ
Petition before the Hon’ble High Court of Punjab and Haryana as
WP No.8759 and on dismissal of the W.P., by the Hon’ble Court,
Departmental Authority filed a Special Leave Petition before the
Hon’ble Apex Court which was numbered as SLP No.CC 143/2004
but even this S.L.P. was also dismissed by the Hon’ble Apex Court.

A copy of the Judgement and Order
of Supreme Court of India rejecting
the S.L.P. (Civil) No.-143/2004 is
annexed herewith as Annexure Neo -4

Contd..
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(xii) That , on dismissal of the S.L.P! €x Court , the
present respondent authorities vide its letter No.B/44572 /Balraj/
Sigs 4(c)/ 134 dated 27® February, 2004 passed an order for
implementation of order of Hon’ble CAT Chandigarh Bench by
proposing a scheme of three Pay Scales for Civilian Telephone
Operator working in Military Exchanges .

&
Gl'we

A copy of the said letter is annexed
herewith as Annexure No. 5

Xiii) That the categorization and pay scales and other ancillary
related matters were conveyed through letter No.BN/44572/Balraj/
Sigs 4 (c)/92/CC/D (QS) dated 27" February, 2004 wherein it was

conveyed that sanction has been given for the grant of three Pay

Scales as mentioned here in below.

(a) CSBO Gde-II Rs.3200 - 4900
(b) CSBO Gde-I Rs.5000 - 8000
(c) Tele/SB Supvr Rs.5500 - 9000
{(d) After completion of

16 years service Rs.5000 - 8000
(e) After completion of Rs.5500 - 9000

26 years service

A copy of the said letter dated
27t Feb., 2004 is annexed
herewith as Annexure No. 6

Xiv ) That it is pertinent to mention here that the aforementioned
Order passed by the Respondent Authorities fixed 01/01/1996 as
the date from which the calculations will be made for determining
the lenght of service for consideration of grant of time bound
promotion to salary scales as mentioned in the Para 1(d} and Para
1(e)-of the Memo dated 27/02/2004.

(xv) That being aggrieved with the fixation of 01/01/1996 as
the base date from which the lenght of service for consideration of
time bound promotion instead of her original date of appointment,
the CSBOs working at Military Telephone Exchange at Panagarh
had approached the Central Administrative Tribunal, Calcutta Bench
- wherein the issue of non-consideration of her service from the date
of initial appointment for the purpose of consideration of grant of
one time promotion was raised.

Contd..
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(xvi) That vide its Judgment and OYder ddted 5 the ggo

Hon’ble CAT Calcutta Bench allowed the Original Application and
directed the Respondent Authorities to consider the grant of higher
pay scale of Rs,5000/- - 8000/- to the applicant from the date of
completion of 16 years of service from the date of her initial
appointment in the grade with the consequential monitory benefits.

A copy of the said Judgment and
Order passed by CAT, Calcutta
Bench in OA. No.668 of 2004
dated 06/05/2005 is annexed
herewith as Annexure No. 7

(xvii) That the respondent authorities in view of the Judgment
of CAT, Kolkata Bench considering the temporary/casual service
rendered by the CSBOs to be counted as regular service for the
grant of time bound promotion circulated a list of CSBOs grade-II
who have been appointed on temporary basis and subsequently
absorbed in the regular EST under G.S. Branch, Common roster
for grant of such benefit to all similarly placed CSBOs.

A copy of the said letter dated
10" August, 2006 is annexed
herewith as Annexure No. 8

(xviij ~ That your humble petitioner has great expectation that in
view of the aforementioned letter dated 10% August, 2006 she will
also be granted the same financial upgradation and time bound
promotion as has been granted to her colleagues in Panagarh in
view of the order of the CAT, Kolkata Bench in O.A. No.668 of 2005.

(xix} That even after a wait of more than 6 (six) months when no
action was taken by the respondent authorities the present petitioner
through her counsel sent a legal notice to the Respondent Authoritics
for conferment of her due and legitimate claims.

A copy of the said Legal Notice
dated 8™ March, 07 is annexed
herewith as Annexure No. 9

d
;
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(x%) That to the utter surprise of yo r—lmmb‘lETﬁﬁﬁMead
of uniformly implementing the Hon’ble CAT’s Orders, vide its letter
No.B/4572/Sigs/4 (c)/23 dated 13® April, 2007 the respondent
authorities have intimated that their cases will now be sent to 6®

(sixth) Pay Commission through AG’s.

A copy of the said letter dated 13"
April, 2007 is annexed herewith

as Annexure No. 10

(5) GROUNDS FOR RELIEF WITH LEGAL PROVISIONS :

For that the respondent authorities can not indulge
in discrimination as there can not be two sets of service
terms and conditions for employees who are similarly
situated and working in the same Organisation.

For that non-implementation of Judgment of the CAT,

Kolkata Bench dated 6th May, 2006 in O.A. No. 668

of 2004 uniformly amongst similarly situated CSBOs

violates administrative fairplay and equity and the
principle of equal pay for equal work.

For that non-consideration of the Judgement and
Order of CAT, Chandigarh Bench passed in O.A. No.
450/HR/2003 circulated vide letter No. B/44572/
Balraj/ Sigs 4 (C)/134 dated 27% February, 2004 is
discriminatory, biased and is violative of the Principles
of natural justice.

{6) DETAILS OF REMEDIES EXHAUSTED :-

‘That the applicant declares that she has availed all
Departmental Redressal forums for settlement of her grievances and
has submitted numerous representations without any response and
thus has exhausted all eficacious alternative remedies available to

the applicant.

Contd..
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{7) MATTERS NOT PREVIOUSLY FILED OR PENDING BEFORE ANY
OTHER COURT/TRIBUNAL :-

That the applicant further declares that she has not filed
any application, writ petition, suits etc. except the Original
Application referred above which was disposed off by this Hon’ble
Tribunal and no case is pending in any Court of law with regard to
the present grievances.

{8) RELIEF SOUGHT FOR:

In the facts and circumstances of the case as stated in
Para 4 above and on grounds as stated in Para 5 the applicants
prays for the following reliefs :- '

(i)

That, the Respondent Authorities be
directed to give effect to the 3 (three) pay
scales as per the D.O. No. B/44572/Balraj/
Sigs4(c)/92/CC/ D (QS) dated 27t
February, 2004

That, the Respondent Authorities be
directed to give bound promotion to the
applicant by considering her initial date of
appointment (01/03/1985) as have been
granted to Sri M.S. Nayak and 2 {two) other
CSBOS, Station HQ, Panagarh in West
Bengal implementing CAT, Kolkata Bench’s
Judgment & Order dated 6% May, 2006 in
O.A. No. 668 of 2004.

That, the Respondent Authorities be
directed to grant the Pay Scale of Rs 5,000-
-Rs. 8,000 w.e.f. 01/03/2001 as they will
be completing 16 (Sixteen) years of service
on that particular date if her initial date of
appointment (i.e. 01/03/1985) is taken as
the date from which the number of years is
calculated in terms of CAT, Kolkata Bench’s
Judgment & Order dated 6% May, 2006 in
O.A. No. 668 of 2004.

Contd..
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(ivy That, the Respondent-AUthorities be
directed to pay arear of salaries accruable
to the applicant from the date of completion
of 16 (Sixteen) years of service from the date
of her initial appointment.

(v} Any other such Order/Orders as the Hon’ble
Tribunal may deem fit and proper for ends
of justice. '

(9) INTERIM ORDER, IF ANY PRAYED FOR :

Ce'nhiﬂ B ic\.i.i\U .Lu hocase 1

<
=

:
]

1

H

-The applicant declares that no Interim Order has been

prayed for.

(10)  The applicant further declares that the present kAppIication

is filed by her through her counsel before this Hon’ble Tribunal.

(11) PARTICULARS OF POSTAL ORDER SUBMITTED AS APPLICATION FEE :-

(i) Postal Order No. :- {&h qg/gq o4

(i) Dateoflssue - {.9.07L
(iv) Issued from  :- G.P.O., Gauhati
(v} Payable at :- Guwahati

(12 ) LIST OF ENCLOSURES :- AS PER INDEX.
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VERIFICATION

I, Sri Indu Kumar Hazarika, aged about 44 years,
S/0O Sri Baga Ram Hazarika, a permanent resident of Vill- Bor
Roidongia, P.O.- Aibhiti, Dist- Nagaon, Assam do hereby verify that
the statements made in paragraphs b L3 v K, i weniaed e true
to information derived from records which, I believe to be true and
the statements made in paragraphs §. 5,5 viLviis k. XV, xy, xnin___are true
to the best of my knowledge, and the rests are my humbie submissions
before this Hon’ble Tribunal.

And I sign this verification on this .4 !t\;iday of@dvhm.,zom
here at Guwahati. |

L Km::w V(azmxg

Signature

g~



W

12 ‘
©AmngxoR we: |

CENTEAL ADMINISTRAT IVE TRIZJHAL
CCALGUTT A oERCH

0,A, 1102 of 1988

Present ¢ Hon'ble Mre, J. C, Roy, Administrative Mamber

Hon'ble Mrp, N, Sengupt a, Judicial Nember

NADHUSUDAN NAYAK 3 ORS
VS

UNIOW OF INDIA 3 ORS

For the aoplkcants : Mp, P, K, Chatterjee, counsel
For the respmondents : Mrs, Uma Bhattacharya, Addl, SC

Heard on ¢ 12,2,92 ¢ Judgement on 26,2,92

JUDGEMKENT

N, Sengupta, L

This is an.aoplicetion by five persons .or a direction

an the resosondent: to reqularise their services a3 Civiliagn Switch

L3

card Onerators,

N

. The cese of the applicants is that after nassing their
l'atriculation Examinations they underwent training in oparsting
¢witch boards and resoonding to an afﬁertisement they éopeared al
5 test and interview for aopointment as Civilian Switch Board

Oserators under the Ministry of Defence at Panagarh, They were

s

resictered in the &mployment Exchange, After ampearing ol ihe tes

they were temnorsrily anpointed on a casual bas.s &% Switcoh Beard|
. ’ +

Oserators on 1.,8.8% for a seriod of three months initially ond .
subsecuently with somre breaks of one to three dsys, they e re giveL
2

further ae»pointments for similar spells, The last of such order

of appointment was issued on 8.10.88 which'mecited that thev woro

being appointed temwporerily from 9.10,83 to 2'7,12,88, But wueerly

1
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Bosrd Oserators is_therevbut the responden*s with an imvroper
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the Station Commander by a verbal order terminated their
on 4.12,88 and did not allow ther lo work £ill unto 27,12 83
till which date their temporary appointment was to last, They

have further stated that in fact the requirement of 1O Switch

motive were keeoning the oosts vecent without apnointing cuelified
oerson% nmermanently,

3. The resoondents in their reply be51des traversing the

material allegations in the aosnlicetion haye taken the stand

that it is not within the competencebof théiéﬁplicénts to essess
the reauirements of Switch Board Cbéfators; it i? for the adminis-
tration to assess, They have furxhpr statediln their realy that

in arcordance with t he rules the appllCdn~S were glven aopomnt-

!,‘ments {for 89 days a* a time and of necessity there have to be

z~—Since the. dPD‘lCon*S were merely casual workers, they

;annot claim regularisaulon, Giher facts averred in the reply

v .‘ . '.'. \ " .
S/heed no mentlon,

4, Nr, P,K,Chattqrj e, the learned counsel for the aDpli-";
cants has during the course of arguments oroduced a copy of @
comron judgement delivere Dby this Tribunal in C A, 7%3/83
(Aknil Chandra Deb & .Ors -vs- UJI ) and O,A, 10%/90 (Biswajit
Bhaduri -vs- UOT) on 25,9,90,}Thoseicases vere filed by some
civilian Switch Boafd Oderstors and as may be found from the cony
of the judgement)the relief that was claimed by the app:icants
of those aoplications was to regularise thgir sérvices as civilian
Switch Board Operators, This Bench after noticing the cese laws
on the ooini allOWea the apolications end gav> 3 direciion to
the respondenis for preperation of a srhime on a rbtlonal basis

- C o ety -
for the sbsor»>tion of the apnlicantéhas farLaS noscsible within
¢ix months from the date of delivery of that judgement, for
nayiment of oav and allowences ;t the minimum of the scazle rention-
ed in their avpointmen: letters snd to ignore the periodsvof

1}

\

.. P H

byocks, The present csze 15 a sirilar one., Therofore,’unless any \
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distinguishing feature is shown by the respondents, similar

directions are to be given 1in the present case, We would add a

few more Ireasons for the directions 2n the re:oondents we propose
1o give

s, .The respondents have snnexed a memorandum dated 22,3,82
as Annexure-A to the reply, This annexure 1s 3 rrodel S ono ing
Brder for caSual labour in Central Govt, offices, The reloevent

naragrashs of the model standlng orders are paras 6(1) and 6(2).

Those paragraphs deal with the wage rates and it is racomrended

< Q .ccale or the minimum wages prescribed in the parfiCular State,
(“\

"%plCheVQr is more,is to be paid to the casual workers, Fara 15
E2

i

paraoraph 1s " 5 casual workman". It adpears that even though &

; watch Board Operator may not answzr the ce cription of a workman

e d thos

under the Industrial Disoutes Act, yet tne I spondents TIE&EL
as if they were workmen and that is why they employed them only
for 90 days at 3 stretch so as 1o deorive them of continuity of

cervice or to claim requlerisation on workin continuously foT

esls with regularlsation, Of course in that peragraph & reference

\"has bean Mmade to industrial Disputes Act and the term used in that

AR

ey

s £ia iR

that either 1/30th of the monthly emoluments at the minimum of the 1

120 days, Therefore, even according lo the odal ol anding orders,

e — . . N . N > \
fhcwuestion of regularisation would arise,

6, Mes, Uma Bhattscharya, the 1d. Adel, Standing Counsel

anpearing for the resoondants has urged that there is no nenmrane
nost of C1v111an Switch Board Operstor in the statlon heasdeuarter

at Pznagerh, Therefora, the aoplicants cannot ask for reguléri%et

-

| of their cervices es such Operators, We do not find mruch ~f &

necessity to examine at to whether there is any vacancy in the

? N&W// oronose 1o exarine .hOfHur there is any necessity for opneintmer

of Suiteh nysrd Coarotcis on a,permanent besis, that ivooov

which must be leit to the Govt, for ils consider rotion, Hewver,

% oost of pﬂr'anenL Siiteh Board (hersiors at the station nor do' w

R
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- in view of
all that we can indicate 1is that /the fact

r short artlf cial breaks,

that the five of the
worked for more \\

aoplicants, except fo
resvondents to-

it would be petter for the.T

than three yeoIs,
e creati n of sermenent additionel postis of

ey rrine whether th

Switch Board Gperatort onld be necessary. __
7. Tn view of what has bean s+ ated above, W& would @ilspone

of this adplication by giving the following circctions i
e for absor>tion

i) The respondents should oprepare @& schen

of the agoolicants t aking into account the reQuirementuof any

if there be any;

recruitment rule,

1i) The ap»olican

for having worked as 5.itch Boerd Operalors during the

o the last date of the
if not alresdy done, fix the

{s should be given their due weightage

period from

1,8.89 £ill u»t ir work on casual besis

iii) The resoondents may

t senioxty amongst the aOpficants by making such test as they lean
. § ild;(__ X necassa v in the circumst anc=% of th2 cese;
‘-.,
D jv) The scheme etc, =hould pe nremarec ac e arly as
the date of receipl

possib e but in any cese within 120 deys from

cf 2 co - of this ‘oidersy
v) Till such cchere is prepared and ihe anplicante
snelet

:re zosorbed, they should be eppointed ageinst LemnOlory, Vet
25 aznd vhen they arise in oreference to fresh persons,

O,A, 1102 of 1948 is cisposed of

sccorcinuly leaving

6.
1he n~ertiss to beer their ov n co'ts
Q \\ ]A i; '.“
rr.,.~ ; L H ’
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A ANNEXURE 10; 2

CERTRAL ADMINISTRATIVE TRIBUNAL
GUJAHATI EBENCH .
GUSAHATL

Criginal Application Nos. 173/91,174/91,175/31,176/91
and 177/91,

Jdate of Order:- This the 29st day of February,1994,

Hon'ble Justice Shri S;Ha1ue,vicc—thairman

Hon'ble Shri G.lL.Sanglyine,"ember(Adwinistrative)

0.A.173/91 . o gt

Shri Sahab Uddin Barbhuiya .

son of 5bri Sarafat Ali Earbhuiya,

vYillage,Saptagram,F.0, Dholai,

Jistrict,Cachar, A .
eeRpplicant

-Jersus-
1. Adnn.Commandant, Signal Centre,57,Mtn.

D, alg.Regt.;Statlon H ).,Svl”hﬁr Cantt,
C/c 29 A.P.O, :

2; Unien of 1ndla\Th“0ugh Seurct“ry-)cfence,
. uovgrnmen+ of India). -
...Reﬁpoﬁdents.
Ey Advocates Shri G.KN.S53hewvalla,Shri N, Choudhury
and Shri M,Chanda on behalf of the applicant,
By Hdvocate.Shri A.K.Choudhury,Addl.C.G.5.C. on
behalf of the respondents, :

C.A.No.174/91,

Shri tabu Mia Choudhury, son of

~Shri Nur tddin Choudhury,Village, fioragang,

P«.0. Sibpur,Dist.Cachar,
eee Apoiicant,

By Hdveca2tes3hri G.N.Saheuwalla,Shri N.Choudhury
and Shri H.Chanda,

~/eTrsus—

1. Admn.lomezndant ,Signal Centre,57.7tn.0.4.
Slg.?fot.,StJtlon Hel.,Silchar C,nyu.,

:,/l- 'J u,;'a'..-a
2., Union o7 indiaThrough Secretary,lefence,
Goevernmen: 0f India),
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-\ rosted zt Station H,3.Silchar Tantt.,

Miss Indrani EBiswas, 3/0 Sub Maj K.C.
Giswes,/illage,Assami Basti,F.O. Tgrlfur,
Ft.I1, Sll har Oist. Cachar\A sam)

e s 0 0 Apr‘licant

By Advocates Shri G.N.S5ahewalla,Shri N,Choudhury:

and Shri M.Chanda,
~Yersus-—

1. Adwn,Commandant,Signal Cehtre,S?,mtn.

0.4, Slg Regt. atatxon H.1.,5ilchar Cantt.,
C/O 33 A.F.0.

2. Union of Indla(Through Secretary,Defence,
Government of India,Mew Delhi).

.+« Respondents.
Ey Advocate Shri A.K.Choudhury,Addl,.C.G.5.C.
D.AQ 176/91.

Mrs, Anita ( Sharma ) Chattacharjee, wife of
Shri Nhirmalendu Ehattachargee,-handnarl Road,

Sil: har—3 Nist. Cachsar,

wee Applicant,

By Advocates Shri G.N.Sahewalla,Shri N,Choudhury

and Shri M.Chanda,

-Versus-

1. Admn.Commandant,Signal Centre,57,Mtn.D.U,

Sig. Regt.,Statlon H.J.,5ilchar Lantt.,
'C/0 93 A.F.0,

2. Union of India(Through Secretary,Defence,
Government of India,New Delhi),

[ .RUSpOﬂdentS .

&y Advocate Shri A.K.Choudhury, AZdl.C.CG.3.C.

C.A.177/91.

Shri Raniit Kumar Dutta,son of
Qatindra Chandra Dutta, F.0. &

r ~

.
ES
J
omnapani,district,zchar(Assam),

D Diet, Cazhsr - . o e
" ) ' A A S t.
o~ “ W s . JEE Y ~ 1 b ey Aty
Y ey Aduocates Shcl C.N,Sshaurlia,Shrl oonouTi
SLILi l.Lti“ 3.
¥

g

E e I
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2. Lnion of lndia, (Through Secretary,)erence,

-Versus~

BT PO

g g e : :
1+ Admn,lommandant,Signal Centre,57,Mtn,N.d,
Sig.legt., Statlon Hel.,51ilchar unntt.,

C/G 99 A,F.O.

Government of Indla New Delhl,. R

.. osnhespondents,

~Ey Advocate Shri A.K.Choudhury,Addl.C.G.S.C,

—— oS mee  wem =

HA | !E,J

H1ll %he'abovB five applicgtions are
heard analogoﬁsly for common cause of action and
reliefs soﬁght for by the five ap;licants drrV1nq
as Civilian Suitch Eeard Cperators under respondent
No;1 namely,Admn,.Commandant,5ignal Centre,37,%in.
D.U, Sig.Regt.Station H.J.,Silchar_téntt.,C/Uv99
A.F.G. Applicznt Mrs.Anita {Sarma) Bhattacharjée_
is serving since June,1985 continuously with arti;
ficial bréaks as terporary casual C308Cs. Ag‘llc nts
Shri Eabu Mia Choudhury and Shri Ranjit Kumar OJutte
are serving since February,1986 conﬁinuously vith
artificial breaks as temporary casual £5C00s. Applicant
Miss Indrani £iswas is serving since Auguét,1966
cuntlnuously with artificial brezks as tem LOIATY
cascel C38C. Apnllcant Shri Sahabuddin tarbhuxya
is serving since Gctober,1989 continuously uwith

srtificial : rraks as temporary cas.3l CS¢C.Freeently,

R
i

31l Lhe five zpolicants are serving continudusiy

since last date cof apsointments putsuast to oiter
dated 13.1.32 p2ssed in Misc.Fetition Nos., 3 to 7 of

1922, They kave -y prayed for directicns on the




r

respondents to regularise their services in the posts
of CSBOs with effect from the date of their initial.
appointhents. Perused statement of jrievances comman
in the nppl}caticns uith_similar Qrayérs. Tte respon-
dents have filed written staguments in zach case Qith
similar pleas and stating mainly in para 20 that thé
unit concerned is on the move in sﬁort notice, as

such,CSB0 cannot be taken along with unit 2nd therg-

fore regular aprointments are not made,

2. A Learned counsel Mr ﬂ.Chénda o:'behaif of
applicanﬁs submits that the grievanCQs of the five
appiicants are similar.to the grievances of the
applicants of O.A.No.155/90 and series (three cacses)

and 0.A.No.184/92 and series (three cases) disposed

of ©n 20,3.53 and 17.11.53 respectively dirscting

‘respundents to regularise the temporary CSBOs and

prays for similar reliefs. Perused facts and lau of
the disposed of cases and found that the grievances
of the present five applicat;ons are similar ana
therefore the present‘apulicants deserve similar

treatment and reliefs. ' . i

3. . Learned Addl.C.G.5.C.Mr A.K.Choudhury
N ‘ .

subrmits with reference to para 20 of the written

statement and the difficulties faced by respondents

cn that ground to requléarise services of applicants,

"ir Chanda submits that requlzr *~oumbents of some

)

cermainent establishments m3y also suffer for aove

of tre establishrents or varts thersof and for soch
' . ' et s -

anticipated situation process of regularissation cf

cants, 3/ -
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temporary employces cannot be stoppird., There is force
in the sulbmnissicns of Mr Chanda, Flea taken by

respondents to defeat claim of applicants cannot bLe

accepted.

4, : . All nbeervations and findings of the

previous judgments referred to above are aptly

£

apzlicatle in these cases, We %130 rely on the
dezision in the case Axhil Ch.dev & Ors, -Vs=-
tinicn of India & Ors. reported in 1€31{1)SLR é17
of CAT Calcutta Bench, That decision relates to
temporary 2SEC for reqularisaticn and directions
vere given, It will bé unjust fcor the applicanﬁs
if their services are;utilised by respondents like
past years with artificial b:eéks without regqula-
risation th;n they would suffer irreparable loss
due to age bar to seek‘othgr employments., The,. -

service-employment ethics do.not permit that they

should be kept under uncertain expectation of

regularisation after serving so many years. Ey nouw
some of them have attained age Lar for pursuit of

other employments, The'only recourse now left is

~tc regulerise them in the posts of €580s under the

respondents to uphold the service-employment eothics

and tc safeguard their service career. We decide to

award them similar reliefs granted in the earlier

Cases.

3. =11 the five aprlications are 2llowed,
: T . o~ I8 st V3 Te s 4

The Tive anpplicints are entitled to be rsoulariss!?

in t-elr cervices as C280s under resuondente,
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¥

Accordlngly, the respondents are dlrected to regu-
larise the services of the applicants in the post of
CSBOs within a period of 90 days from the datc of
recelpt copy of this. Judement/ﬂrder. Pcspun*en‘s

are further directed not te interfere or termlnate
the services of the appllcants‘
and in that vieuw our interim orders déted'10;1.92
passed in'miSC.Fetiticn Nos. 3 tc

7T of 1332 are nade

atSOlUtEQ

- .. ch \

Inform all concerned.

Rz K | S‘/- Se Haque
e ' » VICL CHAIARMAN

e v Sd/- G.L.Sanglyiho
Sy S } : MEMBER (ADMN)

TRUE COPY
Section o/fjl‘% 7(fmﬁr,v'a/)
Cuntral Administrative Yribunag
Guwa'-.ati Eench, Guwahat},
a\l\

O

[N

efore regularlsatlon'

S
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OA 117/HR/2004 - |

CENTRAL ADMINISTRATIVE TRIBU'\IAL

(“}{AMJIGARH BFENCH
CHANDIGARH
O A No 117/HR/2004 | Date of Order 01.09.2005

CORAM: HON’ BLE S}UASBIRS DHALIWAL, MEMRBFR(J
HON’ BLE SH. L&W{TMM A) :

Mr.Ham Singy Stq:crvhor Na. 114271472

Mrs.Usha Bawa, Gr. L, 3176 ‘

Mrs.S.K Nijhawan, Supervisor, 3179

Mrs. AGC Pagany, Gr-1,14203067

Mr. Kulbir Singh,Gr-1 14213916

Mrs. S.Blurdwaj,Gr. 114213920 . ‘
Mr. Kideep Singh,Gr- 1,6275509 ’
Mr Dharam Paul Gr-L 14271456

Mr Ravinder Kunmr, Gr. [, 14271467

10, Mr.Sohan lal, Grade- 16226 |

11. Mrs.Gurmall Kaar \Grade-114271663

12 Mrs Kiran Chopra, Grade-I1 14271408

13. MrsJ’usthood.Gf%de-H.l‘iZ/MSS

4. MrsShashi Kaushik Grade. 14271462

IS Mrs Vine Grade-IL 6227 S

16.  Minakshi Aggarwal N, 14213923 e

17, Mr. Bhupincer Singh Supersisor, 980018

& Mr.Surdurs Singh, CSBO, Grade- 1985001 4

19 Mr.Subash (ﬁ):a:xier.CSBO.Gride;&“OOﬁ

20 - Mr.§

e

23, M Joginder- m csao szb-l,9850030

24 Mrs, Pmamw Kr.Das, CSH) Q‘ade-l,lﬂm K

25 MNarinder Kaur csaoGnde:u@mo

26.  Sh.Dincsh Kimmar, CSBO, Grade. ks

27 Snx.Indu Kumar Hazarika, CSBO,Grade- 1014272469
28. Shodogesirvar Nath, CSBO, Grade-IL 14272467

Y
@ertz}%’c(! to fe
frue @('l):‘/ ok

Advoca te
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29.  Sh.Madan Ch.Urms,CSBO,Grade-II, .14272476;;’f .
Sh. Deepak Kunmar, CSBO, Grade-1I, 14272497
Sh.y ashpaul Singh,CSBO, Grade-19875757 -
Sh.Disaram Pal Chawla, CSBO, Grade-1,99875759
Sh Kishori Lal Mehta, CSBO, Grade-1,5875761
Sh.Hars Raj patbania, CSBO, Grade-1

35 Mrs Deeplka Thapa. CSBO, Grade-1II, SD-510503,

g BRES

(nll worldng under Nominal Roll of CSBO's of MNEl-11 xchange
Chandigarh (western Command Gomposite Sagnal Regimem )

.-..Applicants
Versus

. Union of India through Defence Secretary, Ministry of
Office, New Delhi. -

. The Signals Mahanideshalaya Sigs 4(¢), General Staff branch, Sepg
Mukbya)aya o

3. Dte. Gen of Signals Sigs 4(c). General Staff Brench, Army HQ, DHQ.m
‘PO, New Delhi-1 100]} ' BT —

1 C 0 Westem Command, COMP SIOREGT, Chandimandijr

Defence, DHQ, Post
2

[N U8

-..Respondents
Preset: Sh 3. K. Biriwal, Counge| for applicents
Sh. Sanjiv Sharma, Counse| for respondents

ORDER (Oral)
DHALIWAL JM.

HON'BLE SH.JAS BIR S.

Tlirty-five applicants have joued iy hig O.A. pleadiug that they e 4ii*

 working 83 Civil Switch Board Operators (CS80s for short). They claimed that

¢ they have beey working under the :Bspoudaumeefora 1.1.1986. Respondsaty
- AN \. i

SO \ ' A

1\’8‘."\{." '

\

ek
A

¢
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* .. - entitled to promotion or otherwise to this scale.

OA 117/HR/2004 3

sn representation of staff sxde initially decided to nge the scale of Rs. 260-480

a

instead of Ra_260-400, but later ot it was wxﬁuimwn umlntzrnlly Some of
persons similarly placed like the applicants hsd'apprwbed the Coprt in litigation

] . / ) ] Coa
which went up to the Special Leave Petition before Hon’ble Supreme Court. -

Ultimaiely) on the statement made by the Dineciof General, it was de;idgd that

scale of Rs. 260-480 shall ba'given o the category of spplicants who had been

working prior to 01.01.1986. The decision of the dcpamnont oarlior to gremt tins
scale was on the ground that spplicants are ;pcrfétming duties similar to those of
Telephone Operators in the Te\crco"m Department. This scale had been denied to
tha npu!iééltﬁ g they were not purty to the earlior !itignﬁon.'Appliam& have .
praved for grunt of thig scale like similarly plwcd’othér pem@ with all
consequentit! bencfits. They seek further direction to respondenfs thnlt after
completion of service of 16 years and 26 years, they‘uhould be placed i thip seale

“of Rs. 6500-10,000/- as giv en to the employees of DOT and that applicants are

3" Respondents have filed a detailed reply pleading tbmin.that in view of the

opiniou expresged by the Hoan'ble Supreme Court vide s(nte@an! made by
fepr*esentative of UOI i.e. Attorn,ery General, the scale of Ras. 2604-86/- bas already
been extended to the CSBO's’ who are in service prior to 1.1,1986. They hsive algo
annexed with tﬁe written sixtemént Annexure R-1 a copy, of lettsr No.

B/44572/Balray/Sigad (c)/9ce/D(QS) dated 27.2.2004 which conveys sanction of

the President for grent of the three pay sca.les a8 glven to telephone operalom in

the Telecom Department to the category. of CSBOs undef Ocnam] S!xﬁ’Branch

wonaug ou roster of Defouce derpmhnant. The rolev'mt portlon of- Annenlra R l

'.,,

18 reproduced herein below:- o \

...1 am directsd to convey the ganction of the president of India for the

gra.m of following three pay scaled oftelephone operators as prevalem n
telecom department to CSBOs under Gm«nl &taff Branch common roster
of Defence depanmem with effect from [.1.96:-



(a)
(v)
O

@)

(e)

Thi isin sansﬁctxon of the orders of CAT Cha.nd:garb bench on O.A

No.450/HR/2002 passed on 13 Sep 2002, consequent {o dtsmmeal of CWP 8759

by High Court of Punjab & Heryana and digmissal of SLP No. CC 143/2004 filed

OA 117/HR/2004

CSBO Gde I
CBSO Qde.l Rs. $000-8000
Tele/SB Supvr Rs. §500-9000

After complchou of Rs. 5000- 8000
16 years service

After comp\ehon of Rs. 5500-9000

26 years gervice. . ;
\

by Union ofIndia by Hon’ble Supreme Court.

Consequani to 1mpletpantahon of these ordern, ACP scheme mtroduced .

vide GO1 letter No. 3*034/1/9’7 -Eastt (D) dued 09 Aug 1999 will bc trealcd as
withdrawu in so far us CSBOs uuder General Stafthg'anch commou rogur arz

concerned, as both the schemes ie. ACP scheme und time bound promonon

T e

scheme ochlecom Deptt a8 granted by CAT- Chandjgm‘h to all CSBOs canaot
run concurrently. Hence the benefits grunted to aH,(,.SB(Js under .«.l..l’ gcheme

will be withdrawn and benefits of time bound promotion scheme as per court

order wall be implemented

Eru;)loygea|who feel that they will beadvmely oﬂ“écted by theée orders
may submit th.éir mpmsemmioﬁs to the Govt. through Si;&a.l Records, ;Tabn.lpur
within two tw§ -mo.nthc;‘ of gsue of this (;rde‘r, which will be examined by Govi.
on merits. In .casc no objection s received within two months, it will ¥

considerad that the emploves(s) have no objection to implement this sanction 1n

thetr case.”

Rs. 3200-4900

\
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]
3. It appears that it is by way of implementation ofthe ‘ordera of Bench of

Tribual in the case of Balraj Singh & Ors. Vs. Umonoflndm&Ors 0.A
No.450/HR/2002 decided on 13. 9 2002 reference to w’mch is made in Annexurs
R-1. Learued counse! for apphcant, bowever, states that all the applncanlx have
not been extended the benefn gtipulated 1n the Judgmem in the case of Balry)
(Supra) whereas learied counse! for redpondents asserts that this benefit hm;
alriady been extended to all the CSBOs who vu./e‘re,in.f‘act in position prior to
1.1.1§86 with the grant of revised scale of Rs. 260480. which has been revised 1
the rcale a8 mentioned in Annexure R-1.1n o_ur.-,,op'mion," that should aatwfy the
claim mﬁdc by the applicants in Para 8(i). However, as_v-a matter of C'aution’ .we ‘
order that case of app[icaxﬁs 1 simﬁarly pla.ced like persons in case of Balra
S}ngh & Ors. (Supra) <re not given the benefit of Judgﬁenf in case of Balra
(Supra), the same shall be immediately done wi‘thin 8 peﬁod not exceeding three

months from the date of receipt of copy of this order by 9howmg the n‘ﬁxaﬁnon of

pay of each of the apphcants stncﬂy in terms as mven 1h the Judgment in the case

ot Balrgj Singh as taken up to the Hon’ble Suprtme Court- We find on r"ftdmg of
the Judgmenat  that thc bench las beeu carelul to deﬁuc the weauning of

consequentirl benetits also which means benetits of arrears of pay fixation in that

Ciaxse

P
PR

6 A”Ja@g claim ot applicants for grant otscaft' oi Rs. 6500 10, 000/ as bv way .
ofpromotxon or by way of next availablé scale ofRs 5500- 9000/ on completion
of 26 years is concerned, we are of the opinion that this 15 a matter best gé‘é‘t;t?
the Expert Bodies like Pay Commission The Courts are hardly equippéd‘to 80
into the details of duties vof persons working under DOT and the dﬁﬁes of the

applicants for performance of detailed evaluation to arrive on finding as to same

I
— )
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8one under g geg change with improvement jp techriology. The applicants wi|| be
at [iberty to make g Tepresentation to (e respondents for further lmprovement jy
their carver an4 Pay scaleg wh;cp, will be considerpd by the Tespondents. It haq
been go Meationed in Jeter dated 3 7% “ebruary 2004 Respondepts have taken
plea that for gant of scale of Ry, 6500—]0,000/-'1'88})01)(18813 will be compelje( tq

redle new pogg as neithet,' the ucalaf'f; availablé“fo'rldw categoriey CSBOg tog
Such & post X818 in their cagre In tﬁese Circumstances, the PTeyer made for 5
direction to Fespondents fo, grant of this gegje cannot be ajjowsy by thig Tribung|
&nd it ig jeft ¢q the decinion of remond;ggts Rarticularly regpondent No. | With
these observationg this O.A_ s disposed of
‘\M\\-"&\-’\__ — - T ——
(LM MEFT) = /&JASBR SDHALIWAY,
MEMBER (4) | MEMBER (j,
‘ Dated- Septembaer 1,2005
/SK/
|
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7 " R - | ANNEXURE NO: (O‘? T
o Tele :-23373702 ‘ Signals Mahanideshalaya Sigs 4 (c)
? General Staff Branch
Sena Mukhyalaya ‘
~ Die. Gen. Of Signals Sigs-4 (c).
General Staff Branch
Army Headquarters |
DHQ PO, New Delhi-110 011 *°

' "B/44572/Balraj/Sigs 4 (cy134 . ' 27/Feb.2004

CGDA, RK Puram, New Delhi

CDA, Southern Command, Pune
CDA, Eastern Command, Patna

CDA, Western Command, Chandigarh
CDA, Central Command, Lucknow
CDA, Northern Command, Jammu
Signals Records, Jabalpur, (MP).

IMPLEMENTATION OF ORDER OF HON'BLE CAT CHANDIGARH
IN OA No. 450/HR12003 FILED BY SH BALRAJ SINGH & OTHERS

1. An ink signed copy of Govt of India, Min of Def letter No B/44572/BalraJ/S|gs

4(c)/92/CC/D (QS) dated 27 Feb. 2004 is forwarded herewith for your info. and
necessary action.

2. Please acknowledge receipt.
-
Sdr/-
(PK Gera)
Dy Dir.
Sigs 4 (c)
For SO-in-C ,
e— - e
HQ Delhi Area (legal Cell) (Supreme Court) A copy of ibid Govt. Letter is
% HQ Westgrn Command (DJAG), Chandimandir enclosed for your info please.
1 Army Hé Sig Regt. - .
g : - | @er!/‘/zbc! to le
| - true (. 1y
3

¥ | M b A :
Adv’ocate
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ANNEXURE NO: 6 &\

Typed copy

B/44572/Balraj/Sigs. 4 (c)
Government of India

Ministry of Defence -
New Delhithe 27" Feb. 2004

To, :
The Chief of the Army Staff,
Subject : Implementation of Order_of Hon'ble CAT Chandigarh _Bench in OA
No.450/HR/2002 filed by Shri Balraj Singh & Others.
Sir,

I am directed 'to convey the sanction of the President of India for'thé grant of following
three pay scales of telephone operators as prevalent in telecom department to CSBOs under
General Staff Branch common roster of defenge department with effect from 1.1.96.

(a) CSBO Gde 1 Rs.3200-1900 '
(b) CSBO Gde | ' - Rs.5000-8000
(c) Tele/SB Super Rs.5500-9000
(d)  After completion of Rs.5000-8000
16 years service

(e) After completion of Rs.5500-8000
26 years service :

2. This is in satisfact_ion of the orders of CAT (Chandigarh Bench on OA No.150/HR/2002
passed on 13 Sep. 2002 consequent to dismissal of CWP 8759 by High Court of Punjab &

Haryana and dismissal of SLP NO.CC143/2004 filed by Union of India by Hon'ble Supreme
Court. .

3. Consequent to implementation of these orders, ACP scheme introduced vide GOl Letter
N0.36034/1/97-Estt. (D) dated 09 Aug, 1999 will be treated as withdrawn in so far as CSBOs
under General Staff Bench Common roster are concerned as both the scheme i.e ACP scheme
and time -bound promotion scheme of Telecom Deptt. as granted by CAT Chandigarh to al
CSBOs cannot run concurrently. Hence the benefits granted to al CSBOs under ACP scheme

will be withdrawn and benefits of time bound promotion scheme as per court order will be
implemented. , R

4, _Empioyeesgwho feet that they will be adversely effected by these orders may submit
their representations to the Govt. through Signal Records Jabalpur within two months of issue of
this order which will be examined by Govt. on merits. In case no objection is received within two

months, it was be considered that the employee(s) have no objection implement this sanction in
their case. S

5. This issues with the concurrence of Defence (Finance ) vide their U.O. N0.417/GS/2004
dated 26 Feb, 2004 '

Yours faithfully,

(R Chaturvedi)
Under Secretary to Govt. of India

Copy to: . ' HQ belhi Area (Legal Cell) (Supreme.Cou.rt)
EAC\;(D(?S New Dethi . : Western Command Signal Regiment -

Western Command Comp Sig Regt.

CDA, Western Command, Chandimandir HQ Southern Command (Sigs)

CDA, Southern Command, Pune
CDA, Eastern Command, Patna
CDA, Central Command, Lucknow
CDA, Northern Cormmand, Jammu
1 Army HQ Sig Regt.

[ cords, Jabalnur, (MPY
Signals Re o s, Jabalpur, (MP) o

HQ Western Command (Sigs) S
HQ Central Command (Sigs) &rue Cc«;’;y

HQ Eastern Command (Sigs) @Qr‘f:;(' ! 75 f’e

HQ Northern'Command (Sigs) .
GS Signals, Signals 4 (c) M«O{\%F



- AWNEXURE NO: &2
CENTRAL ADMINSTRATIVE TRIBUNAL
CALCUTTA BENCH
CALCUTTA =
NO.  0.A.668 of 2004 | A
: ' N4
. ~
PRESENT: HON’BLE MR. JUSTICE B. PANIG ORAHI, VICE-CHAIRM §
HON’BLE MR. N.D. DAYAL, ADMINISTRATIVE MEMBER ' ‘
MADHU SUDAN NAYAK & 2 ORS.
VS.
1. Union of India, through the SceretaryMinistry of
Defence, Government of India, New Delhi-11.
2. The Director General of Signals 4( ¢) General Staff
Branch, Army Head Quarters DHQ, New Delhi-66.
3. General Officer Commanding, Bengal Area,
FORT WILLIAM, Kolkata-21.
4. Administrative Commandant, Station Head Qrs,,
Panagarh, P.O.- Panagarh, PIN-713419, Dist.- Burdwan.
5. Station Commander, Station Head Qrs., Panagarh Military
Base P.O. - Panagarh, (PIN 713 419) Dist. Burdwan. v
6. Chief Record Officer, Signal Abhilekh Karyala Signal -
Records, Post Bag No.5, Jabalpur, M.P. -482001. = - . .
For the Applicant ! Mr. A K. Banerjee, Counsel
For the Respondents Mr. S. Choudhury, Counsel
Heard on:19.4.05 - Date of Order: &—0 9 —xees
ORDER
PER JUSTICE B. PANIGRAHL V.C.: :
This application has been filed jointly by three applicants claiming the benefit of
one time bound promotion as Civilian Switch Board Operator Grade-II in the scale of Rs.
5000-8000/- w.e.f. 1.8.01 on completion of 16 years of service. L
2. The applicants were initially appoiﬁted as Civilian Switch Board Operators /{ e
(CSBO) in the Military Telephone Exchange at Panagarh against temporary posts on and
from 1.08 85 after having been celected by the respondent authorities. They were also

medically examined and were issued formal appointment orders. Their initial

appointment was for three months but subsequently their appointments continued with ™

@emﬁ d to le
irue G)(:/)U

M O hedlae oy
Advocate T
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occasional breaks. The last appointment order was issued on 8.10.1988 which was to
expire on 27.12.88. However, before completion of the term of their appointment, their
services wepg;terminated verbal.ly on and from 4.12.88. Being aggrieved, the applicanté
moved an_._’original application befdre this Tribunal béing 0O.A. No.1102 of 1988 which
was decidechi"ori 26.2.92. The respoxide;;ts in that OA contended that since the applicants
were appointed on casual basis, they did not have any »right to such appointment ana that

the respondents were free to terminate their services when the need for such casual

[

employees was over. The Tribunal after considering the rival contentions directed the
respondents to cunsider their absorption by giving weightage to their service fr;)m
1.8.85. It appears that thereafter th}e.intermittent break pgriods of the applicants from the
date of their initial appointments were regularized by grant of leave anﬁ as such their
continuity of service was restored. Subsequently, when perménent posts were sanctioned
for the unit in which the  applicants were working, their vservices were formaliy

regularized w.e.f 05.01.94 and the applicants have been working as such without any

interruption.

3. After the introduction of A.C.P. Scheme by thé Govermﬁent of India for Civilian
Employees w.ef 9.8.99, the applicants preferred a claim for grant of financial
upgfadation under the ACP Scheme on com.pletion of 12 years of service rec;koning from
the date éf their initial appoi'ntment. However, their such prayer was not acceded to by
the respondent author_itiesr taking the plea that since the applicants were ini;iz}IQy

-

appointed on casual basis and were regularized only w.e.f. 05.01.1994, they could not get

. such financial upgradation as according to the ACP Scheme itself casual service or ad

hoc service is not taken into consideration for grant of ACP benefit.

4, However, it appears that a case was fi'ed before the Chandigarh Bench of this
Tribunal wherein it was directed that the Civilian Switch Board Operators of the Military
Telephone Exchange should be granted the benefit of oné time bound promotion on

completion of 16 years of service as is prevalent in the Department of Telecom. The

matter was ultimately taken to the Hon’ble Supreme Court and the Hon’ble Supreme

Court upheld the decision of the Tribunal vide their order dated 19.01.04. Consequently,

-

—
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the respondent authorities have withdrawn the benefi
ACP Scheme and introduced the scheme of one time bound promotion as is prevalent in

the Department of Telecom v1de order dated 27.2.04. lt was provided that the Civilian

Switch Board Operators (C. SBO) under the General Staff Byinch of the Defence |

Department will be provrded tlme bound promotions aﬁer completion of 16 years of
service to the scale of Rs.5000-8000/- and the next higher scale of Rs.5500-9000/- after

completion of 26 years of service. Consequently, the ACP Scheme would stand

discontinued.

5.

Switch Board Operators on 1.8. 85, they had completed 16 years of continuous service as

on 18. 2001, and therefore they should be granted the scale of Rs. 5000-8000/- i.e.
C.S.B.O. Grade-1l w.ef that date.

6. However, the respondent authorities refused to grant such benefit to the applicants
taking the ground that since the applicants were regularized as C.SB.O. w.e.f 05.01.94
and they would be eligible to get sueh benefit only after completion of 16 yeafs from that
date 1.e. on 05.01.2006. It has further been contended that the casual service rendered by

the applicants prior to 05.01.94 shall not be counted for grant of such benefit. In view of

this decision, the apphcants felt aggrleved and had ﬁled this apphcatxon for appropriate .

~ direction.

7. The respondents h;Ve ﬁled a reply in which they hnve reiterated the stand stated
above that the applicants -'havin'g not completed 16 years of service from the date of their
regularisation i.e. from 05,01.94, they cannot be granted such benefit. They have relied
on a decision of this Trlbunal in O.A. No. 1469 of 1998 dated 17.04. 2001

8. The applicants have filed a rejoinder relteratmg their stand taken in the O.A.

9 We have heard the Id. counsel for both parties at length.

10.  The only question for decision in this case is whether the service rendered by the
applicants from 1.8.85 till 05.01.94 can be taken into account for the purpose of grant of

one time bound promotion as has been introduced by the respondent authorities. * A

=

t of financial upgradations under the -

The case for the éppllcants is that since they were initially appointed as Civilian =~

§
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11 Ld. counsel for the applicant has argued that the applicants were not appointed on

casu@l basis as contended by the respondents. He has submitted that no doubt the
applicants were initially appointed for a fixed period of three months and their term of
appointment was being extended regularly aﬁe; giving artificial breaks of a few dqys‘
However, after the deéision of this Tribunal in O.A. No.1102 of 1988, the respondent
authorities regularized the break periods by grant of leave. Thus, applicants have been
continuously working as C.S. B.O w.ef 1.8.85 and they were formally regularized

against permanent posts in the centralized cadre w.ef. 5.1.94. His contention is that a

casual employee cannot get a regular scale of pay but, in the instant case, the applicants -

were granted regular increments in the time scale of Rs. 260-400/- all along and by virtue
of getting regular increments for all these periods they have reached at a stage of
stagnation and they have not yet received any promotional beneﬁté and therefore they
cannot be denied the benefit of one time bound promotion as has been introduced w.ef.
1.1.96.

12.  The ld. counsel for the respondents has mainly contended that the applicants were
initially appointed on casual basi's, therefore, their such casual service cannot be taken
into consideration for the purpose of counting 16 years of service for grant of one time
bound promotion.

13.  Regarding thez controversy whether the applicants were initially appointed on

casual basis or not, we have gone through the appointment orders issued to the applicant

No.1 Sri Madhusudan Nayak, a copy of which is available at Annexure-A, which is dated |

25.7.1985. It reads as follows:-

b

“APPOINTMENT LETTER FOR TEMPORARY POST

OF CENTRAL SWITCH BOARD OPERATOR IN
MILITARY TELEPHONE EXCHANGE

1. You are hereby appointed in the temporary vacancy of.Central
Switch Board Operators in Military Telephones Exchange Panagarh
Base in the pay scale of Rs. 200-6-290-EB-6-326-6-EB-8-390-10-400.

2. Theterms and conditions of your appointment are as under:-

upto 29" Oct, 1985. o

~

(a) Your employment is for a period of 3(three) months i.e. :

N e
T _.:_':::_:::x'_.;i.._, [P e e e e T
. Y
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(b) You are not entitled for any kinds of leave during the
’ period.

(¢) You will work in shifts du1'ing day and night as per laid
down charter. : .

3. You are requested to join your duty w.ef 01% Aug, 1985
~'(Thursday) at 08.30hrs.” '

Thus it appears that xiowhere the term “casual basis’ was used by the respondents.

In fact, the applicants wére appointed against temporary posts in regular time scale of pay

but their such appoiﬁtmeht was _f“or ;1 fixed period of three months. However, as already

pointed out, their such ;temporéry appointment was extended from time to time with

occasional breaks. Then. again their such break periods. were also regularized restoring

- .continuity in service. They were also medically examined and after having been

sponsored by the employfneﬁt exchange, they were also interviewed by a selection
committee before their abpointment as will appear from interview letter dated 18.6.85 at
page23. Thus it appears that they were appointed after observing all formalities.

14, A casual employee is not appointed against a permanent or temporary post and

normally in Group-‘C’ poét’no casual appointment is made. There may be contract .

appointment on fixed rate of pay which is also not the case here. In the instant case, the
applicants were only "app;ointed against temporary posts and not against any permanent
posts. But such appointmeﬁl can never be termed as casual.

15. The respondents have ho?vever drawn our attention to the decision of this
Tribunal in O.A. No. 1469 of 1998 which was decided on 17.4.01. It appears that some
such Civilian Switch Bo;;rd Operators filed the aforesaid O.A. claiming regularisation
w.e.f their initial appointfnént. The Tribunal however rejected their claim and approved
their regularisation from (:)5.01‘1994. In the instaﬁt ¢ase, the question is not regarding
regularisation. What the gpplicants are cla_iming is re;:koning of the service rendered by
them against témporary posts after having been selected by thé respondent authorities
themselves followe(i by théif regularization against permanent posts in centralized cadre,

for the purpose of grant: of one time bound promotion which is not related E'o any

(d No ac&ﬁmmodation (single/married) will be allotted to you. -




6
seniority. According to OTBP/BCR scheme, a person, who has rendered 16 years of

service in the grade is eligible to get such higher pay scale to avoid stagnation. 1t is true

ke

that the ACP Scheme introduced by the Government in 1999, there is a specific clahse

that only regular service which is counted for eligibility for promotion is only to be
reckoned for the purpose of grant of financial upgradation under the ACP Scheme, but

under the one time bound promotion scheme, as has been introduced by the respondents

f
i
1'

g at par with the Department of Telecom as per order dated 27.2.04 (Annexure-I), it is

[ clearly mentioned that after completion of 16 years of service, such higher scale will be

admissible. There is no mention of “regular service’.

10. In this context we may refer to a decision of the Hon’ble Supreme Court in the

decision, the Hon’ble Supreme Court examined the Time Bound Promotion Scheme
introduced in the P & T department which is analogous to the present scheme, which has
been made applicable to the applicants at par with Department of Telecom. This scheme

was originally introduced in the P & T Deptt. on 17.12.83. The relevant portion of the

scheme reads as follows:-

“The Scheme will come into effect from 30-11-1983. All official
belonging to basic grades in Group ‘C’ and Group ‘D’ to which there is
direct recruitment either from’ outside and/or by means of limited
- competitive examination from lower cadres, and who have completed 16
years of service in that grade will be placed in the next higher grade.
Officials belonging to operative cadres listed in Annexure ‘A-1" to the
agreement will be covered under the Scheme.”

7. The Apex Court has observed that the expression used is completion of “16 years

of service in that grade”. No doubt, the present applicants have completed 16 years of
service in the grade éf Rs.260-400/- now revised to Rs.3200«4906/-. It is also true that
they were initially appointed against temporary posts but éubsequenﬂy by an order dated
08.06‘95; five additional posts of C.S.B.O. were created at‘ Panagarh Station Head
Quarter and against those posts the applicants were regularized from 05.01.1994 vide

annexure-R/3.

18.  The only ground for which the respondents have declined to extend the Pgneﬁt of -

one time bound promotion is that the applicants were regularized o}ily w.e.f 05.01.94 and

o e g
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that the service rendered by them prior to that date from 1.8.85 was not regular but
casual. As we have seen above, in the appointment order of the applicants, there was no
mention of the term ‘casual’ rather we have found that ,they',;vuere;;appointed; against .
temporary posts. Whether the posts were temporary or permanent that may have some
bearing on regularization or confirmation in service of an employee but the fact remains

that the applicants have completed 16 years of continuous service from the date of their

initial appointment, may be against temporary posts but they have all along got regular e

increments. It is pertinent to note here that although in thenr regulanzatnon order dt. 8.6. 95

(annexure-RIIl), in clause 4(b) it was indicated that semce rendered on casual basis prior. . e f

to appointment in regular establishment will hot be counted for the purpose of pay .
fixation, but’ appears that the applicants have been granted mcrements all-along, that is to
say such so called casual service was taken into- consideration for the purpose of pay

fixation in respect of the applicants as stated by them.

19.  The applicants have also raised a ground of discrimination by ,stating that in case
of one Shri-Bhaskar Chakraborty, service was counted from the date of his initial |
appointment from 8 5.88. The respondents have replied that he was appomted on rebular \

basis against an exnstmg vacancy and brought on the GS Branch common roster ° wrth

X {2 Lok
| \ i

effect from the same date which is not the case of the appllcants It appears that the . »

¢

respondents are making the dxfferentratlon on the basrs of inclusion in the common roster
against permanent vacancy. But that does not mean that the past service of the rendered - v =t
Uty st N

against temporary post before being brought on centrahsed cornrnon roster agar_nst .
permanent posts has to be wiped out. May be it may not be counted for sellic;rity.' pu'rp‘osé.~ N N |
20." The purpose of introducing time bound promotion is to remove ﬁustration‘
amongst the em'ployees'who may not get normal promotion in the higher grade due to
their low seniority position. These applicants having worked for 16 years at u-stretclim'
without any interruption in the basic arade of Switch Board Operators,  their break
they cannot possibly be den -ed the benpefit of hi Q'., nay

f attd

ceale under one time bound promotion scheme. Of course, they cannot claim any

%}\
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seniority on accoupt their placement in such higher pay scale as the time bound

promolion ilsclt' provided that it is nol related to scniorily

21 For the reasons stated above we are unable 1o accept the stand taken by the

respondents to deny the benefit of .one tlme bound promotlon to the _applicants and

accordingly their decision impugned in this O.A. is hereby set aside. We direct the

respondents to consider 'graht of higher pay scale of Rs. 5000-8000/- to the applicants

from thé date they completed 16 years of continuous service from their initial

appointment in the grade i.e. w.e.f. 1.8.01 without however any benefit of seniority, with

ail consequentidi monetary benefits. This order be implemented within three months from

the date of communication of this order.

22 With the above observations/directions, the application is disposed of. Ng costs.
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o Dated ‘

A -  3S6L

I'rom : Sigrecords

To ¢ Stn Cell 1Q 101 Arca
Stn Cell HQ 51 Sub Area
St Cell HQ 41 Sub Area
Stn 14Q Binhaguri

Stn H11Q Mishasnari

Stn 11Q Di u\:/
Stn HQ Silchar -
Stn HQ Ben pbx ’
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(m.,."'xg of acmolhy m rcspccl of CSBOs wio awpm.\(cu initially 0. waeod ublivgue fomp

basig (.) LSBO& of Sm HQ I’aum(wh In view of a recent 1o e Ca U Colkata bench
have got their h.mp o..suu. service counted as regular service for ran: of 'lt'iﬁm Bound
Promotion (.) a caso ls bqlng pmjcctcd by this oflize to hndmniv for g of such benotits to all
similarly placed CbBOs ( ) request inlhnnw natw of all such CSBOs hokl iix your posted streng
who were mnmh‘y appointod on casual/tomp basiu wjlh dale of their casual oLlqGue temp appt ()

date of temp appt these CSBOs when they initially appointed for §9 days prir)r.'t“o ubsorj;liqn in

regular est is wud u:gcntly for lm,lua.u'n In Stmement of G () reuest iwd Gistails ‘Juu'lg,i\
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LIST OF CSBOs GDE- [T WHO HAVE BEEN APPOINTED ON TEMP BASIS AND SL’E»SEQUE\TLY{

~ ABSORBED IN THE RCuU’LAR EST UNDER GS BRAI\'CH COMMOIT RO‘)! R .

‘Ser | Name of CSBO ,U.'niz'*“ L z Datz of appt a0 | Date ot ;zpétna
Neo | _ ' | ] temp basis regular basis
L@ (- (®) 1 ' © l @ _ i (e
I Shi Prasanna Kumar Drs Fest Comd Comp Sig Regt - 01 May 35 25 May ©3
' (viow CSBO Gde-J) -
2 SEEB X Msty i3 50 Pianagmi » 1 403
- MNow CUbO Gael)
3. ShriRavi Lama Sa ¥ Dinnagari s 15 Hee 93
~ (Now CSBO Gde-T) - L
4. Swat Dhaneswari Dei Sm Lol HQ 101 Area ¥ ‘ 19 Oy
(Now CSBO Gde-l) | S
S.  3hriDy-m Kugar Bamrka  Sta A0 Dimeper E 1T Hav 93
~ (Now CSBO Gée D) ; o
6 - Shri Pranjit Baruzh Str HE Dimapur * 17 1~E='W’ 93
(Now CSB? Gde-l) o e
. / . . R ° - : '
\\/7/ Shri Eagahwgr Nath West Comd Coap Sig Regt 01 May &5 d sz 93.
8. KumMoonMonDas _ St FQ Bifmagmri 0L Mayss 23 szy;‘B |
9. ShriMadan ChandraUrma ' West Comd Comp SigRegt 11 Nov 87 251 *swj_’
10. Shi Lakhinildr Khosta Sta $1Q) Dehradun 01 May £5 BM sy
12 Shri Pulin Sharma St1HQ Cell Dehradun Cartt 01 May §5
13. SmtK D Gurning Fast Comd Sig Rogt .

e



2
L@ ] (b) ) (d © ®
. oy 14 Shi AKX Pamaik Sta HQ Gopalpur O 11 Aug 93
B f | 15. Smt Lzbanya Sekhawat 1 Army HO Sig Regt o 17 Nov 93 -
~16. Smt Chandi Sarkar Stn HQ Cel HQ 101 Area© §r 17 Nov 93
% Smt Savits Paul |  SmHQ Cell HQ 51 Sub Ares 03 Niar 85 | 17 Xov 93
18. Kum Mena Saiia St 'HQ. Cell HQ 41 Sub Arca e 17 Now 93
19 stépaﬁKaﬁta Stn HQ l\ﬁsammx | o 17 Nov o3
20. SmtRathorah | sm HQ ngam ® 17 \Tov 93"'_ o
N G‘.,am Mahama Dvi st HQ Cell ;IQ 51 SubAm O GsFmwr 17 \Iov 9
,vza// Shri Indu Kumar Hazzzika West Ccmd Comp Sig Regs 01 Mz 85 17 Nov 93
23.  Shd Satyajit Baruah Sta :IQ Gaya e 17 Nov 93
24, éruiamxmm Kalita Stn HQ Dimagar \ 01 Mar 85 | 17 Nov 93
25, ShnAmaleanda Sta HQ Binnaguri 01 May 85 13Dec 93
26 Stri Mmo, Knmaersoyl- | IMADchmdlm __ | . ; 135193> e
27, Shri VijayaRajan D - St HQ Ramgarh . 13Deoss
28. . Shri Sunil Kumar Dzs South Comd Sig Regt - i3 Dec 93
29, Shn'@n’l Kumar Das 5t HQ Binnaguri. 27 Jan 86 05 Jan 94
30.  Shri B L Narayana Sta HQ Gopalpur 16 Scp 88 05 Jan o+ o
31.  Shri Nk Rudra | Sta HQ Binnaguri 27 Jan 86 05 Ian 94 R

£ om S Aer—— -
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(b) [ () @ ©) ®© ]
352. Stri AC Sarkar Stn HQ Binnaguri 27 Jan 86. 05 Jan 94
' }‘ . 33 Shri A4 Surya Narayana Rao Stn HQ Gopélpur , 12 Sep'8‘8 05 Jan 94
24  Shnd Bisweshwar Banik Stn HQ anagun 27 Jan 86 0S5 Jan 94
\\%mt Farida Beznm Sm HQ Cell 51 Sub Arca 05 Nev 86 05 Jan 54
35; . 5mt S Guba Rov | Beng& Arez Sig Coy 27 T 46 G5 Jan 94
37.  Shri Biswajit Bhaduri s&; HQ Birmaguri 21 Lm 55 05 JanS‘f«p |
35 Kum Anima  Tigge sm HQ Bengdubi CE A OSIan9‘r |
| \39{ ) ':;hn Bsepak Ni:a!a '. ’ Sm HQ-I\ﬁssamm i , I?Dec 85 05 Jan 94 RS G |
0 Shd Mohd Riazuddin Aimed "sm HQ I\ﬁssaman B C1 May 25 05 Jan$4 | )
€ Smt ALakshmi Mohazy .3:;5 HG Gopalpur 14 Sep 88 05 Jan 94 |
0 ShEAK Shrivastava sui VHQCell Allahabad SubArca 01 Aug 85 05 Jan 54
B, SmtAlk Sharma 4 jUB Arca Sig Regt 10Jm89 'os—J;g 94’57
4. Shri Sukunts Prusty : ) SmHQGopalpm' 0935'33’_ 0SJan 9%
35.  Shri Babu Mia Choudhary SmHQ Silchar Cantt .
, Sha Babu )
46. Smt émta Bhattachagjres ~-do- b
17. si:ri Rahjit Kumar Dutta Stn HQ Dimapur »
48.  Shri Sahabuddin Barbhuiya CIIW School .
49, Shri Kumar Pushkac Bc’é__xgan» Area Sig Coy .



\.

4%

A
*

D ki

. .

. \
BEORE ()

_—

i ()

(D

l

()

t)

.Jy‘ 51. . Srat Bimia Dutta Mazumdar

50. Stri D N Bhorpujari

52. SemtNani Sharma
53. " Shri Debabrata Das
54. . Smt Saicha Begum

55. Shri Shankar Bhowmik

“ 6. Kum Manju Thakuria

ST, Shr. Subreta Purkayastka.

S8.  Srat Mina Sharma Bar hakur

.'59. :3tn Jayanta Kumar Dey

60. tSmt S 2ema Chakraborty
61. Smt Rita Choudhary

62 - SmtBhantiDas . -

8

<" SratBiju Kilita Dis

g

Sx'int Naza Begum

65. Smt S=bita Kar

&

Srat Rita Singha

Shri Gurpada Chakraborty

3

T T S S o ATt gt
S g e

CaFE

N

i
Stn HQ J.

Stn HQ Celf HQ 41 Sub Area

St HQ Jalapahar

Stz HQ Devlali

Sa EGQ Cell HQ 161 Area
SwHQYH

Stu HQ Panagarh

Sﬂ HQ mepw
“ MG & G Ar=a Sig Coy

East Comd Sig Regt

St HQ Cell HQ 41 Sub Arca
Sta HQ Cell HQ 101 Area

 do

‘MG &G Area Sig Coy

Sta fQ Cell HQ 51 Sub Arza
Stn HQ Cell HQ 101 Area
| -do-

Sta HQ Jalapahar

. Sta HQ Cell 101 Arca

11 Aug 86 -

19 Dec 34
19 Dec 94

19 Dec 94

19 Dec 94

18 ‘De:é'?#
19Dec 54
19 Dec 54

19 Deg 94

-

190

Y 4]

19D 94

19Dec94

19 Dec 94
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To, .
1. Director General of Signals [ Sigs-4 (c

Ggleral Staﬁ‘Bran ch grals  Sigs-4 (©)]

DH& PO. New Delhl- 110011.
2. Col. Records

%1gnal Records

Javane 001 Our Ref, No. GSBA/LN/25/07

Madhya Pradesh. ' Dated : Guwahati 8 March, 2007
3. Admn. Commandant

Station Headquaner Tezpur

4, Co :

CJo. 9B A PO
4. Commanding Office

2 Coy Signal Re Jnt

Army Exchange arengi Cant

Clo. 99 A.P.O.

T Subs - Legal Notice
Sir,
Take notice thatthe following individuals, namely (1) Indu Kumar Hazarika
(2) SorojKr. Mahanta (3) Sabita Paul (4) Jogeswar Nath (5) Farida Begum
(6) Gayatri Devi. who are working as Civilian Switch Board Operators in Military
Telephone Exchanges under your jurisdiction have engaged me as their. Legal -
Counsel by signing a Vakalatnama in my favour.
That on ipstruction of my above named clients I am to inform you,
1. Th;it my above mentioned clients have been working in your depart-
ment for a long time and as over the years their services had not been regularised, they
had been compelled to approach the Hon’ble Central Administrate Tribunal, Guwahati
Bench for redressal of their grievances through O.A. No. 176 of 1991,0. A. Nos 185
of 1990, 70 of 1992 and 104 of 1992
2. That the Central Administrative Tribunal, Guwahati Bench passed its
Judgment & Order in the Original Applications filed by my clients on 17" Nov, 1993
and on 25th May, 1993 wherein interalia the Hon’ble CAT have directed the authori-
ties to regularise their services along with certain other directions.
e
AT e - ,__/ .
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3. : That In pursuant to the aforementioned Judgment & Orders of the
Hon’ble Central Admmlshdtwe Tribunal, Guwahati Bench, ‘the then Officiating Adm.

Commandant of Statlon HQ. Tezpur Vide daily Order Part-11 dated 30" ] une, 1995
issued the fol]owm@j Order.

“APPOINTMENT »

The followmg individuals have been appomled as CIVILIAN SWiT CH
BOARD OPF RATORS with effect from 17" Nov, 93 the date of court
Judgment deczded in their favour:

Auth: Govi. of]ndza Min. of DefDO No. 3877/J8 (0) 95 di. 10" May
95 and S/gna/s Records Jabalpur letter No. 3681/ 1/ CAG6/ PL/ 15C/ 46
di. 16 June, )5

4, That in the said D.O. Part-1I No. 01/CSBO/95 (SHEET 2) issued by
Station Head Quaﬁe;, Tezpul dated 0" June, 1995 the date of permanent regularisation
was shown to be ]7"' Novembel 1993 and in the column showing date of initial em-
ployment the followmg3 dates were shown ag,alnst the names of present applicants.

Name Date of Initial Appointment
(i) InduKr. Hazarika = ~01.03.1985
(i1) Soroj Kr, Mahanta 01.03.1985
(iii) Sabita Paul 01.03.1985
(w)Jogeswar Nath , - 01.05.1985
(v) Farida Beg,um 05.11.1986
(v1) Gayatri Dew 06.06. }987
5. ‘ That, the question of confirmation of seniority and consideration-of

the initial peuod of ﬁmployment upto the date of regularization as permanent em-
plovee for the pur p@se of consideration of length of Service was not settled by the

aforestated Order.

0. ' That, my clients brought this aspect to the notice of the concerned
departmental authontles on several occasions but the departmental authorities apart
from time to time assu1ances of redressal of their grievances did not take any con-

crete steps to mmg,atc the guevance of my clients.

Contd...
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7. That my clients were further aggrieved by the fact that similarly placed
CSBO’s working at Pannagarh in West Bengal have been given due seniority from their
initiaPdate of appointment by the Department but no such steps have been taken by you
in case of my clienté; : |

8. That jn the aforestated facts and circumstances my client have mstructed
me to serve a legal thice onyou to accord and consider their services from the date
of their initial appointment in matters of determining length of service seniority
and such other relatg?;‘d issues in the light of the Orders passed by you in the case of
CSBO’s working at Plgannagarh in West Bengal ,within four (4) weeks of receipt of this
notice. '

9. l'am further instructed to inform you that in case of your failure to do
so, my clients will be compelled to approach an appropriate forum of law for redressal
of their grievances. |

10. w—— tis also to'inform you that this notice is served without any prejudice
to any of my clients Ig:gal. rights and remedies.

Please acknawledge receipt of this notice.

Your’s sincerely,

SxddharUm Bhattachai§r’
Advocate,
"GAUHATIHIGH COURT,
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ANNEYURT M. |
REGD BY POST _ ﬁ//
IMMEDIATE <X
» . | v _
(§« r Tele : 23333702 ~ Dte General of Signals, Sigs 4 (c)
' General Staff Branch
Integrated HQ of MoD (Army)
DHQ PO New Delhi — 110011.
B/44572/Sigs 4 (c)/23 |3 Apr 07
Skt Sddhartha Bhattacharya, Advocate
he High Court of Assam, Nagaland, Tripura
.~ Meghalaya, Manipuy, Mizoram, Arunachal Pradesh
" GSB.& Associates '
G-1, Seventh Heavep Complex
PO-Ulubari, GS Road, Guwahati (Assam)781007
LEGAL NOTICE
1. Reference ypur Notice No BSBA/LN/25/07 dated 08 Mar 2007.
2. The case for confirmation of seniority and consideration of the initial period of

employment upto the date of regularization as permanent employee for the purpose of length
of service in respect of the following CSBOs has been examined in detail - -

- {a) Sk Indy Kumar Tazanika
(b)  Sh Saroj Kumar Mahanta
(¢)  Smt Sabita Paul
(d)  Shri Jogesh Nath
(e)  Smt Farida Begum
® Smt 1:ti}a%}.atri Devi

3. It is intimated that the case on the subject in respect of all affected CSBOs was

projected by Signals Records and was further referred to Ministry of Defnece. Ministry of e

Defence«%?;we{etunied the same unactioned stating that all matters related to cadre reviews (of —

all categories of employees) proposal for upgradation/anomalies, new allowances or
- enhancement of existing allowance should also be referred to Sixth CPC.

4 Therefore, as per the directions of Ministry of Defence, the case has now been
. forwarded to Sixth CPC through AG’s Branch, Army HQ for their consideration.

5. Your clients may please be apprised accordingly.
b |
(PK Gera)
; Dy Dir

Sigs 4 (c)

For SO-in-C
Copy to - - , -
The Records Signals - For info wrt your Sig No A 9488 dated 05 Apr 07.

PIN-901124, C/O 56:APO

@erfz)”zla! to le
frue @of)y

N QeI y

Advocats
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GUWAHATI BENCH AT GUWAHATI

DedAe No, 263 QF 2007

Sri Indu Kr.

~Versus-

Hazarika

LoeApplicant

Union of India & Ors.

LI

Respondents

INDEX.OF THE WRITTEN STATEMENT
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QAL NO, 263 QF 2007 :
Sri Indu Kumar Ha?ariké, ‘L

- ...Applicant |
-Versus- . |

Union of India & Ors.

The written étatement.on behalf of
the Respondents abOve named-

WRITTEN STATEMENT OF THE RESPONDENTS

MOST RESPECTFULLY SHEWETH:

'I. : " That a copy of the original application' has

béén served upon the respondents and,the§ deponent has

- gone through'it and understood the content thereof. The
‘statement which are not specifically admitted are deemed

"to be denied.

2. That the respondent begs to state that Shri
Indu Kumar Hazarika, CSBO GdewII of West'Comd Comp Sig

Regt. has filed an application before CAT Guwahatl benoh

for regularlsatlon of his apponntment w.e.f, 01 March,

1985 - (date of his apDOIntment on casual . basis) and

.claiming Time Bound Promotion after 16 yrs. of service

-as sanctioned to fhe'CSBOS vide Govt.Aof‘India,_Ministry

of Defence letter No. B/44572/Balraj/sigs 4(0)/QRCC/.

D(es) dated 27 Feb 2004 (copy attached at Annexure- -6 of

Contd...P/?
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OA),-'QhFi Indu Kumar Hazarika was appointed as CSBO

vlooally'at Stn HQ Tezpur on casual basis w.e.f;‘OI Maich

1985 and occurrence to this effect has been. published

vide Stn HQ Tezpur Pt.II order No.01/CSB0O/95 dtd. 30 Jun

1995. The post under which Shri InduAKumar Mazarika was

appointed was of temp. nature as no CSBOs  étaff" was

authorised in the PE of Stn HQ Tezpur. On receipt of

directions- from IMQ of MoD (Army) vide letter 'No.
B/44572/Sigs 4(c) dated 18 May 1995, he was brought into
regular est w.e.f. 17 Nov 1993 (i.e. Court’s Judgment

_decided in his favour) vide Signals Records letter No.

3681/1/CA-6/PE/EC/46 dated 16 Jun 1995.

He wés brought in GS Branch cohmon roster
against the. regular:vaoancy w.e.f. 17 Nov 1993. CSBO
category i$ ,eiigib;e'fof two - financial upgradations
under Time‘Bound Promotion scheme i.e. first. afﬁer 16

yrs. of service in the pay scale of Rs.5000«15b—8000 and

'sedond after‘_Zé yrs. of service in the pay scale of
'Rs.5500-175-9000 vide Govt. of India, Ministry of Defen-

ce letter No. B/44572/Balraj/sigs 4(c)/9¥CC/ D(@S) dated .

27 Féb‘ZOOQ (copy attached at Annexure-6 of OA). Since
service of Shri indu Kumaf Hézarika was of casual basis
prior to régularisation of his post i.e. w.e.f. 17 1Nov
1993, he will.be eligiblébfor}firgt financial upgradéw

tion ohly after completion of his required gualifying

service of 16 yrs. i.e. w.e.f. 17 Nov 2009. Parawise -

comments on the above OA are given .in succeeding paras.

Contd...P/~.
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Ihe copies of the letter dated 30.6.95,

18.5.9% and 16.6.85 arevannexed herewith .as

Annexure~ I; 1T & III respectively.

3. ‘ That Qith regard to the statemeﬁt made. in

paragfaph 1 of the instant application the Resbondent$

beg to offer no comment. However,  applicant CSBO. is

getting oorrect pay soale as sanctioned.vide Govt. of

India, MlnlStlY of Defence 1etter No. B/44572/8alra3/

- sigs4l(c)/9ycc/n(as) dated 27 Feb 2004 (copy -attached at

Annexurew6 of OA).

4, That with r@qard to_the statement made in
paragrdphs Z & 3 of the instant application the Respon-
dents beg to state that those are WIthln specific lknow—
ledge of the respondents hence the respondents can not

admit or deny the same.

5. That with regard to the siatement made in
paragraph 4(i) of the instant application the Respon~'

dents admit the same as correct.

6. - That - wlth regard to the stétement made in

paragraphs 4(11) and (iii) of the instant application

the Respondents beg to deny the same as untrue ‘and
incorrect, Shri Indu Kumar Hazarika, was initially
appointed as  CSBO on 01 Mar 1985 at Stn HQ Tezpur on

contd...P/-
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temp basis for 89 days. There belng no authorisation .6f
CSBOs in the peace Establishment (PEJ of stn Ha. Tezpur,
his .service could not be regularised. at Stn Ha Tezpur

He had served at Stn Ha. Tezpur along‘ with 12 other

CSBOs based on temporary sanction recd by Stn .HA Tezpur

from time to time. No bther:CSBOS of Stn HQ Tezpur have

_been regularised prior to him.

7. . That with reqard to the statement ma&é in
paragraphs 4(iv) and (v) of the ‘instant appllcatlon the .
Respondents beg to stdte that the same are correct as
far as ref of Court cases are concerned However, based
on directions of different courts, departmént has made

efforts; to géf the authorisation of CSBOs ~in unit/est

where CSBOs are serving on temp/casual basis. Accordin-

gly. 27 posts of CSBOs have been created in the -PE of

" five Stn H@ incl 05 posts at Stn H@ Panagarh vide Govt.

. of India, Min of Def letter No. 58932/80?/22/0/0(68-1)

dated 05 Jan 1994. Therefo;e, on, dlreotlons from IHQ of

Mop-(Army)'vide letter No. B/44572/81gs 4(¢) dtd. 27 Apr

1995 the services of these temp/casual CSBOs have been’

regularised w.e.f. 05 Jan 1994 i.e. date of adoption of

revised PE of Stn Hd@ vide Singal records letter No._

'3681/1 CA-6/PE/01 dtd. 03 Jun 1995,

The copies of the letter dtd. 5.1.94, 24.4. 95

and 8.6.95 are annexed herew1th as Annexure -

IV, V and VI~

Contd...P/E?
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8. That with regard to the statement - made in
paragraph 4(vi) of the instant application the

Respondents begv to state that regarding the case the

. same are correct. Based on court judgment'déoided in the

favour and on receipt‘of direction from. IH@ of MoD Army -

vide letfer No. B/44572/Sigs.4(C) dated .18 May, 1995,735
ffected CSBOs .incl. - Shri Indu Kumar “Hazarika was

‘brought into regular est. w.e.f. 17 MNov 1993, vide

signals records letter No. 3681/1/CA-6/PE/EC/46 dtd. 16

June 1995.

9. That with regard to the statement made in

paragraph 4(v11) & (vii) of the instant application the
Respondents deﬂled the same as incorreot. As all the
affected CSBOs' incl. Siri Indu Kumar Hazar;ka is eligible
for senlority only w.e.f. 17 Nov, 1993. Srlllndu Kumar
Hazarika can claim his se:?;;zzgfgtgjzj 1 Maroh»1985 as
on this' date he was.initia11y<apboihted on casually/
temporarily basis as Stn . Ha - Tezpur where nb‘CSBOs posts,'
was autﬁorised in their PE. He was kept theré on.temporu

ary ba51s. However based on CAT, Guwahatl- benoh judg~

ment, he was brought into regular est. by adjustlng him

by 'posting to PHN and HP area ‘Sig Regt. (now West comd
Comp Sig Regt) w. éAf 17 Nov 1993 vide Signals records

“letter No. 5681/ JCA- 6/PF/EC/46 dt. 16 June 1995. There-

fore olalmlng. ‘seniority by the CSBOs w.e.f. date of his

‘initial appt. on casual/temp basis i.e. w.e.f. 1. March,’

1985 is incorrect and ill conceived.

contd...P/-
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10. " That with regard to the statement made “in

paragraph . 4.(ix) of the -instant application mthe
Respondentsthave‘no comment. fhe_applioant is giving:the
reference . of ﬂ‘Telecom Department "The terme ~and

oondltlons of the Telecom operator of Telecom Department

and CSBOS are not $1m11ar and therefore ' the aaxd

paragraph” 4(ix) has no relevancy to the presentvcase.

1. ; bThat with  regard to the statement. made? in
~paraqraph 4{x) to (x111) of the instant appllcatlon the
‘Respondents ‘beg to state that those are matter of

-recoros and the respondent does not admit anything whlch'

is not. borne out of_record./

12, ~ That - with ‘regard to the-siatement made in

peragraph :4 (xiv\ of 'the 1nstant abplication the

, Respondents'-begs to deny the same is incorrect. The )

respondents further beg to state tnat'the_eXisfing' pay

scale is applicable to all Central Govt. employee w.e.f.
>1  Jan 1996 vidé’CCS(RP)”Rules, 1997.. Therefore the:

revised pay sahction to the’CSBOs category‘VEde’ aovt.

of ~  India, = Ministry  of  Def.  letter No.
B/44572/Balrai/Sigs - 4(c)792/CC/D(As) dtd. 27 Feb,2004
(copy - at.Annexure - 6 of 0A) in view of‘CAf- Chandigarh

bench judgment Cdt. . 13" ‘Sept 2002  on case  No.

0A450/HR/2002 is effective w‘e f. Olejan 1996. The pay

scale as sanctloned to the CSBOS w.e.f. has no relevance

’

Contd...P/~
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. with their 1length of qualifyind service for grant of

Time Bound Promotion. The Time Bound Promotion is appil«

cable td those . CSBOs who have oompleted thelr 16

yrs./26 yrs. of regular service respectively.

13. . That with regard to the statement ~made _ih
paragraph 4(xv) to (xvii) of the instant appllcation the
Respondents ~ beg to state that those  are matter of

records and respondent does not admit anything . which

“not borne out of records.

14. ‘That with regard to the statement made it
paragraph 4({xviii) of the instant épplication the
Respondents bheg to 'deny' the same as —untirue and

incorrect. The CAT Kolkata bench Jjudgment dt. 06

May, 2005 on case No. OA 668 of 204 is applicable fo‘that

particular Case, and does not applicable to any other
case of similar nature. Therefore, expectation Qf' Shri'
Tndu Kumar Hazarika for such qrant hased on above Courts

judgment is baseless. However, Ssignals Records havp

collected the info of casual service of CSBOs from

affécted upits/est to project their cases to higher

authorities for counting of their casual -Service .into

regular service for calculation of 16 years service for

grant of time bound promotion.

o

15. That with regard to the statement made ‘in

paragraph 4(xix) of the instant applioatibn the

: Contd..,P/w
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Respondents beg to deny the same as untrue and incorrect. On receipt of representation
\

dated 08 Feb 2006 from affected CSBOs incl. Shri Indu Kumar Hazarika, Siglals Records

s

havc immediately called statement of case vide their letter No 3669/CA-6/3/ ACP-TBP/60 dt

-

19 May 2006 for obtaining sanction from Mm of Def alongwith cstnnated financial
_—

implication involved in this case. On receipt of statement of case from West Comd Comp Sig

e

Regt vide their letter No 3045/C2/Revised Pay/Clv adm dt 20 Jun 2006 a case was projected

to Min of Def through IHQ of MoD (Army) for thelr approval vide S1gnals Records letter
o

No 3669/CA-6/T-3/MSN/75 dt. 10 Aug 2006. Therefore allegations made by the applicant

that no action has taken by the respondent is unjustified. Legal notice dt 08 Mar 2007 served
by Shri Sidhartha Bhattacharya, Advo@ate on behalf of petitioner has correctly been replied
vide IHQ of MoD (Army) letter No B/44572/Sigs 4 (c' )23 dt, 13 April 2007. 'A separate
f:onsoﬁdated proposal for counting of service from the date of temp.appt in respect of

CSBOs is presently under consideration of Min of Def in consultation with DoP & T.

The copies of letters dtd. 8.2.2006, 19.5.06; 20.6.06 and 10.8.06 .

are annexed herewith as Annexure — VIL VIIL IX and X respectively.

16.  That with regards to the grounds set forth in the original application the respondents

beg to state that the same are neither tenable in law ‘nor tenable on.

s

*
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facts . and ére not good grounds at all.. Shrl Indu Kumar
Hazarika was appointed as CSBO locally at Stn HQ Wezour'

on -casual basis w e.f. 10 March, 1985, His post was - of.

tem nature as no CoBOS staff was auth in the PE of Stn

\

HQ Tezpur. However on recelot of directions from IHQ of

MoD (Army) vide ‘letter No. 8/44572/Sigs,4(0) df.‘18e‘May

1995s ne was brought into regular est wef 17 Nov 1993

(i;e, date of courts judgment decided in his favdur).,He-

Was given  correct seniority and no discrimination and

"ihjustioe has been done te‘him. However, CAT _Kolkata

benoh‘bjudgment' dt._6 May 2005 on case 'NOfOA 668/2004

considering length of serQice for grant of Time Bound

Promotien w.oe. f. date of thelr initial appt on casual

basis 'in tespect of Shri Madhu Sudan ' Nayak and two

other CSBOS of Stn Ha Panaharh 13 appllcable to 'that

'partloular case -and does not abpllcable to -any other

case of similar nature. Therefore, it can not be exten-

ded to Shri Indu Kumar Hazarika, CBSOs Gde-II -as

olaimed ‘However,,pay scales as laid down in Govt. ' of

India, Min of pef letter No. 44572/Balraj/Sigs/4(c)/92/
cC/p(as) dt. 27 Feb 2004 whioh was issued based on CAT
Chandigarh bench-judgmenf dt.“l3 Sept’ZOOZ on case'Ne}OA
“O/HR/ZUOZ’vhéve already been 1mplementeo Vand -it is’
.equally ‘applicable- to all CSBOs (Under- GS Branch comﬁon
Vroster) and those who have completed thelr 16 yrs/Zé yrs
of regular serv1oe is entltled for financial upgrada-

}tions under Time Bound Promotion. Shri. Indu Kumar Hazarw

Contd...P/-
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‘Nov 2009 and therefore, he will be eligible for first financial upgradation in the pay scale of |

Rs 5000-150-8000 w.¢.f 17 Nov 2009

17. That with regard to the statement made in paragraph 6 and 7 the Respondents beg to
state that those are within specific knowledge of the applicant and the respondent can not

admit or deny the same - ’ N

18.  That in view of the above the applicant is not entitle to get any relief as prayed in

paragraph 8, as the application is based on the incorrect and untrue facts. However, to

remove the anomaly and uniform pay scale to all similarly/placed CSBOs, a case was

‘projected to Min of Def through IHQ of Mod (Army) for approval vide Signals Records

-

letter No 3669/CA-6/T- 3fI’BP/MSN/7 5 dt 10 Aug 2006 but Min of Def have advised to refer ‘

all the matters related to cadre review, proposal for upgradation/anomalies, new allowances

or enhancement of existing allowance to sixth CPC. Accordingly the same was forwarded to

AG/MP4 (Civ/PCC) for onward submission to sxxth CPC vide THQ of MoD (Army) Note No

B/44572/TBP/S!gs 4(c )/211 dt 02 Mar 2007. The case for counting of service from the date

e ____..————-—"’_"_-—'

of temp appt in respect of CSBOs is presently under consideration of Min of Def in
7 T T ——

consultation wn:h DoP & T as intimated vide HQ of MoD (Army) (AG/MP 4 (CIV)PCC)

vide their letter No 15608/5/MP 4 (Civ) (PCO) dated 26 Oct 2007 (Copy att Annx-XII).

19.  that with regards to the statements made in paragraph 9 to 12 the respondents beg to

offer no comments.
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The following individuals have been appointed as T
CIVILIAN SWITCH BOARD OPERATORS with effect from
17 Nov 93.the date of CTourt Judgement decided in their
favour, _ T T T =k
. : o LN

Autli : Govt of India; ‘Min of Def UO wo 3877/
g5 4t 10 May 95 circulated vide Armv -
TottIT Yo Tetter No B/44572/Sigs4. (c) at 18 Mo
. Ny : and signals Records Jabalpur letter
' 3681/1/CA6/PE/EC/46 dt 16 Jun 95,
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O3 a .

-

q.
% 10. concerned individual s Seivice Book. . |
o 11. Offjice copy. . ’ Ty
B b . . ' .
R o - j .
. RESTRICTED L : -
: : K4 (SN . . R
O weger -
- Officer Commanding

- 2Coy, F Comp Sig Reot * R S

—————— e,

[N —



e i £

SR g —( [ Em ot afndd
: o ' Ceptial Aqmuuist.& e 'be;.na\
Te],_fzur ~ PO Part 11: o 01/CSBO/9’5 Gt QOJ(m r995‘ oS )
Vo.Nf.,dame v Date of ' Dafg'SE" Age On employment Date of ﬁefﬁgggﬁn
.\13_% R blrth ; }.1nitiul cn@%Yru - Month -~ days (regularised) B
1.v/5h Indu Kr Hazarika  01-3-63 01-03-85 2.-00-00 §7 Nov 93
2. Sh. Saroj xr Mehanta 01~2-67 ~do= 18-01-00" ~d o~
3, ‘sh. Satyajit Baruah '2:0253753 ) ~ GO 22-00-00. - ~do
4, Mrs Dipali Kalita  25- 7-62 CTo 22-07-06 ~d0=
5, Mrs Chandi. ﬁfo?Sarkar)23 0 -61" ~Gom" 23-01-08.. GO
6 Mes. Rctna Bora(Sarma) 07-1-53 ~do- ~22-01-p4 =G0=
7. Mrs Labonya Shekhwat 01~12-60 ~do- 24-03-00 . 2-do-
8. Miss Mina 5a§§§§a> 01505762 ~do- 22-10-00 ~do~
9. . Sh Biren Kalita * 11-09-63 01-02-87  23-04-20 ~Gom
V10, Miss Gayatri Devi ~ 10-01- 66 06-06-87  21-04-26 - ~Go~
11. Sh Dipen Hezarika ",23 02~62 01-05-86  24-02-08
Al. Mrs Sablta Paul 07 03-61 _ 01-03-85 23-03-22%
13, Sh Pranglt Baruah'fv leﬂozdsg . ~do- ZO-OifOO
N - :

Lt Col o
Ofig ACm Comct



TR e -

- M- L7 Arny.
~P '

b

. Tolephone 30!96,‘;_2 o 31;:\.1‘; n:h?r}lg;;ﬂglnyu (B4 qoM( D)
p WEY L LTt L Lgaener aff a '
Ceufal Al 1-?& » L \q: pl Gena Mukbyalays '
witadie aoung){ rec borate Uen- of 81ge (Bgs4(Dd)
: - General 8taff Brypch ' .
TLa 0 Mmy Hegdquarters -
| PO New Delhi -~ 110011

TaTerd saradls

BALG72/848m |4 (Q)S_LfWahati Bench May 95 .
“1?413 ‘Rﬂ‘.‘.ora." .
Jabalpur (KF) 482001
b A G KA
1 hirthar to oy ;Qhﬁ;ﬁﬂuo B 24 /64 go L (0) dated S

4  Tha urvwga of '35 CLBOX (datails as pex the Appendix
atteehed) have boen regularise bzﬁ(lovt of Indim, Min of Def mnd
thay will be. Laken in ! Arenoh Odsmon lostor sgainst the existi
- vaeoncles 1o Gastern Cownand. |
3.  This has the ppprovel'of Govt of India, Hin of Def ¥ide
their U0 Mo 23877/74 (0)/9% dated 10 May 95. ~

. 'Thede CHPOs had obteined orders frem verious CATe in thair
~favour ¢nd bance gz expeditious o0 tion ba taken to rogularise

thoir services, mglauon report be forunrded to this

Direc torate Uenexral by 1% Jun 95.

S /=2 1 X X
o z & Abrd)
- Golonel )
Nideshek Xarmik/Di rec tor Pers

Kr he{ Preeukh Gignasl adhikar
o Vor dlgael Officer-in<Chief
< -o-u-m - . P . - L] ]
Lirestorx, BD-7
ﬂtm&uu&on « Jor information pleame.
Hostarn Gonmond. (4i4e) ' g
Calcutta . ,
Hegdquurvers o "« Por inforamstion pleaie .
Kastarn Comd (8D0) - _
C'alcjmt.a-, . | A Epnrlior 3fpgut; 01‘9;‘3&‘:’ mdm.sa
A ' il nrised waf 05 Jan 9% based o
s 7? %Wﬁ“ Guwnhntl Bmcg judgement (P-48
LV /
Officer G e, e 2. 1o nvodd legnl complication t
2Cox F ey (07 Cihun of Btn 1) Wiemarl) ahculd
AR T

Che tuican in Common Ropter wef 05 Ji



e sl

Refer to Far 20!!)081-
fi:t::r Mo B/Nﬂo'j?z/ﬂlga b (e)
dated 18 May 9 )

mum»m.mm YOt uMUb MM#&JMMJAW QWW

;gr "A.ﬁo"“v 8 L%é;; TQ .‘ﬂ!ﬂﬁ of 0538;_ %} um m ‘3—53 ot

" L S e ATV A PANR R el e i J—- B Y e el ‘ L
’ 185 atd N dm bhandra Urma Mismmari /4
' ‘}B%go 4 uuwaymt Jg{;éam ar Nath
| v/52 Lakbhinder Khosla
‘ 3 . Yulin Ehama

Miass Mun Mun Las
tmt Bedvatl Das
Fraganna Xumar Das

2. 810/91 Cﬂlcutta &K Pattralk Gangtok 09
o - LD Tanang ) o :
DK Mistry

1872/91 Celcutta Vijay Rajen
: - Mmal Chanda _
Hfadha Lrishan
- Heno} Kumar Hshoyi p
sunil Kumar Dag ‘

_ Ravi Lama
3.  €h2/gh  Calentta  Kumar Pushkar  Bengdudi 01
b, 1723/99 Guwahati  Mra Anite Bhnttmhar:e& 511¢ har os
171&/91 - Batm Mia Chowdhary
7"/91- ' . Ranjit Kumar Dutt
| ]; 8} fhababtuddin Barbhuiya
17?2/ | Mg Indreni Bimvas
5. 18+/92  Guwabati  Indu Kumar Hpzarika Tejpur 13
95/92. ~ Sarol umar Mohanta - -
92/8 ; batyajit Daruah -
_1 9?/92_. .. .. . - --  Hrs bepall Gogoi (xalit.a)_

1 S+ VS ISR PN Mrs Chends 8 Pes
')‘ Ceuf::l hum Jdab.8.dve Vabupal . x‘ﬂ ana Boﬂafu‘ ;
| ' Nrs l-aban.va Boya (Sbakhwat)
Fxru Mina Saikia }

R Tic Mrs Gayﬁrf Devd  °
WIT

Gbi’éhcﬁ Bench ::15““ Ruser Hazarika
| —) Mrs Uabita P aul

' ¢Pr ;jit Baruah

LA VN

4 Major

Officer Commanding
2 Coy, F Comp Sig Reet



.l. A

Officor Com

> Coy, F Comp 81 Relh . dnte of

. bomgdabl, Darjéeling (w B . | TaTgret suradly

mand‘“g rochonad cmjg with affect

e — |
s~ L Arnex une -

S Loyl o _Afg\

QUL 01 ALBLXIMD 18

Uignad AUDMLLakh Karyalaya
HLUN AL R4 U wa |

Pt 3 A

BB /G 1o/ VRSB o6 16 Jun 9%
umcmn uandquuturn . .
Hirnsmori, Assem 784500 &4 swmiafioe afgan |

dtntion Hendyuarters oo Central Acmicistiative Tiibunal -
(o g Lok .

Btution Aepdquorters

A

Guweahat Bengch J

& tation luadiunrtoru
dilchar Cagnt

Gtotion Memdqumrters

e jpur | B |
/PG Gl O L A3 ATI

1. The services of 39 CuliOa of following Gtation Haadquarters
hove bean regul erined by the dovt of Inddia, w.mnr,r of Defaence
and they have been btrken iuto the U5 Branch Coomon Rostor axninat
the rogular verwales of CHLOS drade 1L wafl the date of Court
Judyswentas decided in their fmvour -

(a) Gtn Hi Mimwsoprd -

(h) Gtn H) Gmogtok e

(0) ' St I, Dengdubl - 0 S - o
() wtn U $4ichar L |

() Bin H; Tejpur T U

2, These 39 Cum“m alter taking them into the GY Branch Coamon
foater, the poating an per Mpx YA to thia letter 4w hitreby orieova

4, Move of the CLINY® phown at Ayprx *A' to thip letter will be
erumad ae on publia grounda wnd they will be elegitle for TA/LA -
ns par exieting rules.

W, ta xngnmn, ragulerdn ul‘iuu of posta il \m}\nnlmn thele
nsmlozi ; tlw tollowlna g pnintud ot g

'lmix mm.l xl.l.. to regiler eotabiintment, w‘ll be .
“, : g : Fn.m tho date of reapudad cppolntroan

sourt Judgomamt deetaad n (hnde {nvour,

A ooo.,--cm/"

bl



MW ‘, » "'-ﬁ/‘ ,._é'éu—ahgﬁ .'ea‘vfcaafczs\m_

Ccutml Alliuisiiative Tribupal | ON

K A ;ﬂ{‘"’f"
Q‘ﬂuﬁ’i EAREIC

) \ l' 5 G .ch
'i'!:) bervice rendered on ¢ s nl bauu&pﬂ?ﬁ“t A yoimtment

xappwky” ro(wl?r aotablisbmont will not be counted for Lhe
S‘“YPO"O of pay fixation ubo.

AN

Aath (1) dovt of lmu.u. Min of el U0 No P772/98 (0)/
95 dated 10 May 95,

(11 m 1 Las M (c) lotter No B/Nh 2/91 n W(c)
)'11 J ‘35”“ (c) lo )7 3

/
{

_d&th
(111; Army u; (61 g8 lb (c)) signal No LV‘*‘#S?Q/Bigs
(c dﬂtﬂd 0 Jun 950

e A copy of part 11 order promulgating rogularisation of posts

~toking them into the (3 Prench Ccumaon roster ind thelr adjuatmmt/

Eosunga ot mpy please ba forwvarded to this oflice quotin thin
etter ng reforgmo for updating our retords, liervice ¢
(I1AFY~2004) in their rospects may nlso be forwarded duly
comploted !or further rotuntlon by this officae,

6. Vl«u»:u,wlmuwud;o recelpt.

vd/= x x x
i(‘ No.ix'

Llu.ol Rec ord Officer
For 01C Records

Qmu_m ' -

ULte Gen oK Mumu, tiga b (c) ~ For info with rof to M}uy
General U teff Braneh | latbter Ho WSV 2/utgs b (t‘)
Ay Hewlguartors » }‘71 d )8 ey 95, algnel No
DU 1O New Dalbi -~ 110011 ««/Mat +"(e) datea

6 ““.l o"08 SuR S5O T

H) Qastern Uoumand 2(11 s Br) a Por i_nrb please.

N

H) kngtern Command (UH/8D)
“lation Hy Dehradun M umtro and Bchool
tation H) Mnnagart : Almadiagor o

dlation Hj Pbkarm o INA Delirgdun

dtation H) Remgarh ‘ gaatern Comd litg Rogt
Gtotion Hy duxrongabad Calcuttn

totion M) Almedabnd o Ulr‘ Area B1lg Hegt, Buresnly
Ctetion ) Ghl)llong FIRIE Aren Clp Rogt
Eteation My Jodhpur : mn!mln 0antt

Ltation Wy Bl o Pong nl J\wm tig Coy
Llatlon uf

Ooya v Caloutin
Uintion KNy Dimepur. .
biatian M} Guw i

7W ka/v——z’aqéwwk

| Major

OfﬁcerCommanding
- QCoy, F Comp Slg Ram

gl O
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i : . Ll Lo |\\L.| Yoo 7','. R v
. l e e, (SR M R S T A :.' -‘ .

P | . | .
7l - CAGE/NC/ NG G aTETdt 515G
A : . 1o aun 06 ) AR : L

: G'wou Buich . j

S0y T LG ”13}?""""""'" X T ]?(ﬁﬁff?cl' R
e LUy Anadvikdnad D o U LAV
SILIE S D (1) DA S 73 M R 11}
1. et tadin Chaodea Huat lan 1 ACT G A e L ,'{:\
e AR EPITIRYES Sehoer - ' i
_ ‘ : Alwnednaag: . o
2. Ghl Jageshvune pat), o .. N [ IT R Y k~"\"(/' ~
- : N ' : ’ t ’ "
3, Sl L Lakhiinder Khosla N w0 Bl 1y
o _ . ‘ Ahradun
1. thr 4 Prddn Shaving A 10 Ceeddnre ' ’
- I ~ . - ‘ ey (l,(
e Fow Mun Man pan Lo Al : Gtn- Ao ) ’
N ; o T o [ A ey
' , o RN : ) A 2
0. {hal l’/;,!(\'Jvnl; 1 nan (11 e o S ST V/A
X S . s . -
7 Aol Pennanna Kymge Dam 0w T N LAl o 3 TRy

R . ' ) ot AN B FEITY X He VR (\/ (/Q g/\

1A VG AR patiad Y .‘J{:(u:‘.lr;u} Hey | o Bagt Qomd qiq Rl
(ool ’ ,((,}N‘““ ) Gongt:ok " 7 cnloeutty

TS 4 ‘.’Jinznl. o0 Thnang \ .. T o
oy 1 EhE s ey e st
' o i - rokaran (Ra])

I I I 4 I BV fjay najan ... wllo., T Stn ny
i \ . o : Raumgath
||' \"u\ /‘ T I I Sl pina ) tthandn . T (T St ||-0 ) ) \
! ' : o Aranygat e

: : age a5 118
J1 Yy )b Gl kadhs e didhman wit ey, Y Aven Sty PGJ‘* -
v ' ‘ ‘ Daredlly, iy Nawed. me

[\

e St tano | Momne oyl O alo- MM DIt )

Jor . . 3
' i \‘.-I'). thed H,n;n} 10 Kaman: bat ety in 'l'()
| : : _ a Anadabad -
1) '}‘. Hhr b pav) lama —th.. Y TR
et Eer pamag U hie e C HE N Lo 1) /llcuqnl e Slg oy
o ' i Banoay L (:uh"u\h\ . ' '
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| N g ) D L 10 HP PN lan ~
| } ! . - ) N . .
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1. Bl papald o L alitn) - il ‘/ aenug |
j T o lmapare LMY " o
i - "I‘ [ Vet
v 200 Gwb Chaudd Snockar (n.-.s)./ -0 REE &(L J \/ -
! . ~‘ R %, S 1= 1Y ( ”
( oo T limb Nakpn. Davnh (I nrmn) -.ch»-, LN NS 1ia/C \
! g ) L, 6 foa \Y
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‘bignals Regorde

o 49— LD
_ o Adexwued

- deswyd | | *
. Telepbone'y 3010642 S1gnals Hahwideohel oy, (84 gah (b)

Gengrol #taff Shekha
Thel Sona Mukhyal ayeS=<
Dirac torate Uon of u
Genoral deff Brynch
Ammy Hendyunrtars
DKy FO New Dalhi = 110011

MN')"]Q/&HM h (@) 10 May 95 1 &5t. s f wfga o |

Centrai Aol s.ive Tribunal

2 "‘waﬁ
(01 gale( b))

Jabalpur (MF) 482001 | 3 |
| . gt soredle

N

1}' itk .“ o . !, S G004 .\ i :'ftlil;‘{‘mﬁgiﬁ Sevrach _, |

i

1 Furtner w our l»tberho:‘b/‘»loba’.h/!silmx-h (c) dated ,

2, ?‘hoi sarvices of 139 CLDOd (detnlle ao per the -Atpéndlx
atteched) have boon regularimed by Gove of Indin, Min of bLaf wd
thoy will be tsken in 48 Brench Comnon Nonpter ngoingt tha exlsti:
vie gnclen in fastemn Commmd,

3. This has the approvel of Uovt of Indle, Hin of Def wide
their U0 No 3877/04 {‘0) /9% dated 10 Mey 95. '

W, Thete CHMp had obtained qrievs Cxem varioue GATe in thelr
favour emd hence @ expedibicus ¢ tion be tnken to rogularise

‘thely services, Completion report bo forwnrded Lo this

Direc torate General by 15 Jun 95.

Ha/=x x x X

L b Atr1)

Uolonel e

Nideshak Karmik/Dd rector i'ers
' Krlto{' Freakh $ignel Adhikar
L ) For $imal Officor-in-Chief
Lopy ‘@ s~ .

- Direc tor, §ie7

He o gu ux tors ' - For information please.

Kogtayn Conmond (Uiyse)
valcutta «
Hepdgquartoers - For '.tniomat.lun'ple-u..-:-o .

"Lastern Comd (UD)

Caloutta /T, 7,? ’ O 4 1. Bariler 3 ;ioula of Stn N) Mige
jw _.H__O‘/é ' X'.m%l,tlurlnud wefl 0% Jan 91, boned ©n
Major i

——— 0 AL Guunhntd i-t«anc_f\ Judgement (I-h i

.. Officer Commanding M T nvoty 1agnt complication t
. 2Coy, F Crmo 3ic eat (07 Cobup of tn ) Miomard) ahould
- - b btk in Coomon Repter wef 09 W



e —Je -

f . ) T . o aed [T
S, | ‘ No 58932/8D 7/ 4L /C/D(GS-L)
ﬁ\j - Govermmeut of Ind!a

- - Ministry of Defen.e
~ . New Delhi, the Jan 94
N the g5, om
To . - ‘ ' :
Chief of thevAxmy Staff '

SUB :'AML‘DALNT TO PE NO IV/? C/1946/3 OF ADM COHDTa/uoOs

IN EASTERN COMAAND AND PE 10 1\'//2' ﬁ“@‘zi‘tsﬂ OF ADM comp_ﬂ.%_..
8805 1IN CEIIRAL COMHALD

 Sir,

I am dixected to convey the ;angtion of the President to amend.
the, PE No . 1V/226/]940/3 of Adm Comdts/SSOs in Eastern Command and
PE Nolv/245/1946/4 of Adm Comdts/SS0s' in Central Command as under $ -

(a). PE No_ IV[Q26/1946/3 of Adm comdts/SS0s_ in LEastern Comd.

Details
(1)7 Uhder_station 1) Benqgdubi
_Qgg_ Switch Porrd Oporators (Civ) | 3.,
- (11) Under StanQ.Ppgggggg | :
\ Add sWitch Board Operators (Civ) - 5.
(111) Under Station A Binnaguri
' aAdd switch Board Operators (Civ) 11, :
(iv) Under Station HQ Misamari . ' p//////
Add - Switech Boa d Operaturs (Civ) 3 U
(b) ‘;mgg'IY/gg§f1246/4 of Adn_Condts/S50s in Central Comd.

(17 gpfgy Station 11Q Zopalpur

Add  switch Board OpcratorS ((iv) 5
2. The Plis will be amended accordinglya
3. The expendlture involved 1sn dehltible to the relevout

Head of hefancae Hoxvices Batdu Log,
4, This issues with the concurrence of the‘Mini Lry ~f pefence
(Fimence Divisior) ViCle their w.n. No A 692. /08/94

! Wu§T4 S$'m & e

Ceuum il o e Tobunel

Yours LuiLh ul]y,

~Gowerneti Bench J ’/ CERP
» L

. foooT)
(Suman K Sha;ma)
Desk Officer

Copy. to, - f. SZL%JA~V ZianﬁzrbauéQvavéi

All concerned. Major

Ofﬁcer@omrmm&nq
2 COV. F Comn Qi -

.‘\4

et S




“ed . \ N N

; \.-"5?-“7’,7// ,*Ah;ﬁ.t—i : @\/O\g

’ . - NN h .
-+ = Telephone :°3019874 Signa}s-Mahanideshyalaya (sigs 4 (c)
L T General Staff, Shakha - 7
R /2 » : Thal' Gena Mukiyalaya Log
SRR | . ‘Direcgorate General of Sigs (vs;--'gs-wt% (c))
AN S Genergal Staff Branch - I

'SignéISVRééo§dsf -
Jabalpur- (MP) ~ - e S -
o . Co s L aEgneY st
REGULARISATION OF CSBOs.IN EASTERN COMMAND . vaahmiBenuw
AND CENTRAL COMMAND . — . . -

P. 50—~ 1¢ Reference your letter No 3681/1/CA6/PE/50 da'ted 8 Apr 95¢

.2, Confirmed, Clarifications sought vide para 2 (a) and .(b)
of your ibid letter are as under := . '

D (Civ-Il; dated 31 Jan 91, seniority
of employees appointed to regular establishment -
will be reckoned with only from the date of regular
-appointment, Since PE of various stn HQs have been |, ///////

- _amended weg;ggaggg;aé, these CSBOs have to be taken//$”
[‘93/% Y- on G§ Branch Common Roster wef that date onlyy
"7/)/3

"~y |1(a) As per para 3 (f) of Govt of Indiailetter No /MoDb
pU I3’y (35/857

o

(b) - As per para 3 (g) of above Govt letter, service
rendered on casual basis prior to appointment in .
regular establishment shall not be counted for the i

- purpose of pay fixatioﬁféfé?v/. , e

33 In view ‘of-above, you are requested téhtake“thege-ZY
/ .-CSBOs .on GS Branch Common Roster and issue thein Qsting -

S

0807 2781gs 4 (o)
Tor - SO0-in-C -

T AOmayCcmwnnihg
. . 2Coy, F Cr-~- in “am

A . ’



-~

A T P Arne-

F L A %P IMMERTATR/Redp spg * oo
'N\\"A ' o . o Signal- Abhil_ek-hLKernlayn
g : BLONALS pacoraatgy A
"4 - , ' . Post nag noos A
: : . - - JIabalpur (Nx')_..‘4-820_01~
‘ L , y iRy
360.i/1/Cca6/p1/ 0 : S & Tun 95
Station lisadquarteryg , B e
Bengduhi,. Darjealing (wn) SR s sifauzey

) !
8tation e adquarters

-Central AdMiuisraijve Tribunal
Panagarn (W, B) ~723420 » |

Station Hesdquarters
Binnagurs (y, By

8tatiop lk:redguurt@tﬂ, .
Misamari, ABB_BJH-7Q-45:OG

Station Headquartors R
Opalpur cantt R
" Ganjg om (Orissg)

N sasinnn
i EV R

Tameret saraniz
Guwahati Bengh -

- ARTUBTMmAp ,.ré.@.-e.v.:ma;.o.zf,c:s.aq? 0N REULART S Am1 0N
R ¢ -.-‘£5§T£~£.£\.3..QS.’30§;..QQ‘3.';.¥.{ AN EATITRN CAB{AND
Y AR, CINIRAL CoTRp | o2k
O ’ N ' / ' \
. . ! .

] (a) 3tn Hg .Ba.n:gglubi o™ .03 ‘ v

W 8tn 1@ panagarn L e /
(c)" Btn MY Binriagu‘ri ' ~ 11 ’ ' //' |
(d),. " 8tn 1y :,Miéé:ﬁa#i/ ¢,":03’n _' o |
(a) FEn g gopalpur ?‘4"*};}-"?{';‘(7{-"O‘ﬂhlﬁ"' | L

2o tha fle.o»li;)q‘cahlos ‘have haap taken into the @8 Branch Common
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‘Bhrd. Hndhuﬁuéan Nnik_
shri Bikas Dulta
@hri 8K choshal
shri AK Gangopadhyay

ghri AK Srivastawa

ghri Biaweshwar'nanik
§hri NK Rudra

Shri AK Das _

shri 8N Choudhary

Bhri 8C Nafdi ... &/ °

Shgi BC,Das;W;,__'~

Shri AC 8arkar

Smt 8 Guha

Bhrd piawa] it Dhadurd

shri Bl Narayana

Shri A SurjénaraYana Rao.

Shri Bukanta Prusty
shri KK Naik _ ‘
Kum & Laxmi. Mohanty~
Smt. Farida;negum :

g§hri, Md Riazuddin Armed

ghri Dipak Nirala

Move of 8hri BiSWajit Bhaduri,
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bextréat%d ag on public grounds and he will be elegl
per existing rulan, ‘ o

4

tha following is pointed out 3=

(a)

only with e

Their senlority to regular establishment

ffact from the date of regulav

94 (Ante of adoption of omendod rmy.

(b)

service rendered on casual basls prior to
regular astah)Yislment will not

fixation - etc,

‘)) :
T Sl A et it and it et —
-]

appo i

e counted for t

mn situ
- In 8itu
“I-8itu
e 8itu
Afx-situ
I Situ
In situ- ‘
- In-8itu
JIn8itu
In - 8itu.
CIn Situ o
In Situ
Inisiﬁu
stn ﬂQ pinnagurd
In Situ
In-situ
CEhe@itu
In-8itu
ino8itn
In Bitu
| In §itu

In Situ

EY

nsnO shown at para 2 (n) above will

ble for TA/DA as

AS regoards, reqularisation of posts and rockonlng thelr senlority,

L ]

will be reckcaed
ntiment: e, 95 Jan

appolintment in
he purpose of pay

Anth 3, (1) Amnréizfﬁ2?~7) Note N0 SAN12/30.7 dated 24 Mov 953 L f
Topoirn /cmfa EP AN | |
] army 0 (Slas 4(e) lerter wo WA4524/8Tgs d(e) dated to
Major 2R Mar 953 nnd .
Officer Commanding o
2 Coy F Coas Ay Nant
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te Gen of 8ignals, 8igo 1(q)
ageneral gQtaff Branch

Army leadquarters

DO PO New Delhi-110011

1

4o Esstern Command (3igs Br)
Calcutta- 21 :

) Bestorn Command -((-}B/SI'))
Calcutta-21

10 Central Oommeond (gigs A
Pyl (1))

Officer Commmas
2 Coy, Comn o

e - L <

—25- —714—

e Pl e

s
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W EEARNE|
< . O&b
& o
_ ¢ - . - {
. . . : : B ] ‘ [ ;
(1 1) Army HQ, (Sigs 4{(c)) letter No n/44572/31gs 4 (c) ant @
2:’ &/\'.”.. ();3 . l' " g . ) - . . ‘j’?
RE A copy of Part 117 0rdor promulyating reqularisation oﬁ&%gﬁJ '
falcdng-Lhem dnto the ¢8 Rroneh Common rostor and thelr adjustwent/
postings ete may please bhe forwarded to this office quoting this
Letter as reference for updating our records, 8ervice cards X
(1ARY=2004) dn thedr respoects may also he forwardaed daly cmnp]'nh&d&'ﬂ"
forther rotantion by Lhia offlaa, ‘
g- Dleana atz)c:xr)w;].er1c1rz r'(\(‘.n.‘lpt;
;ﬂggiiqxﬁiLequ-&fahiﬂ' ; : (\//f
‘ Cential AuMiubliaive begu'@i / Q ‘4“’)’
e ST -
C3QURY S Lt ol o
o crad) Chief Record Officer
| qagiel Faras ﬁ r OIC Records
T~y Guwahati Benc o
wpy ko p- L SMTET

Rof to pMmy 10 Tettar No
B/44624/81qga 4 (c¢) dated 28 Mar 95
and B44572/81gs 4 (c) dated

27 Npr 95,

As Intlhnnted by HQ Bast Comnd
(sigs nr) vide thelr letter No
140005 /cypos/Blgs 4/46 dated

22 May 95, the name of 3 CSpOs
have not. been inclucded iIn the
above &rder:due to the reasons

as shown agalnst each -

()  Shrl aAkhi) chandra = Rosigned
Dev : from
(8t:n 110 ninnaguri) - service
(h) Shri cwv Ssarker . edo- L
(stn HO Minnaguri) —
() Amima Tigga ' - Service
(stn 11 Nongdubl) -~ net yet
I : roqul fe
. rised.

For info with raf to their HQ
laotter No 140085/cspos/Sigs 4/46
nf 22 May 95, " ~

or info please.

sadboK_

Y gy
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) nzng‘rz'i -aTH‘ﬁE XS ; i.f :‘ ;‘\j /\! §
S0 Adimin (,'umn'mmlnu’\'” GLW hati Bench. ™ — =~
Stotion Hendapinete EVICTETER. .,0 {‘R Rz ‘O [2 ‘DS
1, Corps : : L
Clo 00 Aoy
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1. (funmnnulinp OMicen

2 Coy Signol Reginent
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Sub - Non - Conferment of Seniority' in serviee. A

P e

Sir,

With due respects we the helow named nuhvuluuls lng to submit
this wepresentition fiy your kind consideration and 19siul of necessary
instructions in the matter nnllp ing, the pricvances and pe spectful prayers of

the helow mentione dindividuals on nmongst the ollowing fnets, cheumstances
tndd grounds ns submitted herein below :-

I That, the indersigned most e spectiully: submit that they were
cngoged na Civilinn-Switeh Bosad Operntor in Militiy ‘Telephone lixchanges

in the ye s s shown agninst their names as herein helow -

Name | Ditte_of Initind Appointent
(i) Indu Kr Hozavika Y —ee 01.03.1085
(ii) Soroj K. Mahanta e 01,00, 1O85e=
(i) Sabitay Pagl V . 01.03. 1985
(iv) Jogeswnr Natly \/ 0105, 1085
{v) Foidddiy H('p,_nm\/ OB TO86
(vi) Giavatri Devi / L . 06061087
N N . . .
2. That, themndersigned cven alter tendering services for along span

ofcontinual services i ith atiticial hicaks in between wene appre hensive about
their fature as they were ke U under uneertainity of n;»uluv. ion.  Foced
with sach ancectainty with wtmost relnctanee they were compelled (o
&\(;" approach the Honthile CAV Gowahiati Deach tor il:;i'(liuw-t‘innw—irr"!lu- matter,

, _..-v-‘.-..__,.,!
(¢) f)n(l'," /), /( }j;/r/ ') " 7,30’\/5 o (;dnl«l....,_.
L g T Aot

. n(;". g . ,é A '

QCN/ Fr\th («(ﬁ ﬁﬂ oy b




. "R7- —je—
e e Coennal Adiisaative Tribunal, Guawahoti Be neh passed B |
Sodudgment & Orders in (e Diginal Application filed by (he present \ o
& Yunde signed and directed e athoritios to regulinise their setviees alongwith- \KP o
~. Certain other directions, _ ‘ '
b “Phat, the vespondent auihorities were further directed not to
interlere o derminate the spyices of the applicania hefoge tegulansintion hy
b |l<mp the interni (mh Eolthe Hon'hle ¢AQ, («mmh i Bench absolue,
) That, in ,u Patint o the dadpmcent & Order of the Hon'ble Central=
/\(lminif:n:nliv«- Tribunil, (.u\\.lh.lh Beneh the Iln'n'nll'i‘(‘i'liinp Adm,
Commandant of Seation PO Ve pn vide dgly nul« Cpae U dinted 300h June,
PO issnied fhe lnlln\\lll;gnulu "
. o . ....1;.- Lo
" ) INVITINET . SRR LR SR KRR £ £ 0
APOINTMEN Coutral Aumamu.aiiv:”;—jb:
Th Follow ine i il Lo e oappointeob o lVll AN .
CWERCTT RO OGP T IATORS WL efleet fom 171 Nov' aly 3 0 A""’
||,,‘ dnte ot Conrr ndement decided e their tnvour, e '*-:T%‘ﬂa'
o E GLdedU Bench
Auth Civt ol Tnding Min of Def U0y No, ARTT[IS(e) OF el 10
My N5 civenlnted vide Ay HO Tetter No. B/44572/
S C) dh 1R My 9% i Sipnnds Records dabalpre 4
letter Noo SO0B1/ H/CAG/PRJEC /46 dt. 16 Jun g |
6. CTha, in the said l) O. Part 1 No. 01/ ¢ SHO/95 (SHIE 404 N 2) issued by
Station Head Quarter, 1'e /pm dated 30th June, 1095 the date of permancent
regularisation was shiown 1o be 17" November, 1990 and in the colimmn showing
date of initinl ¢ mployment the lullowm;' dites were shown against the names
ol present applic ants, ‘
Name : Date ol Initial Appointment i
N _ :
(1) Indo Keo Hozavitka, oo 01.03.1985 . : ' i
(i) Soroj: Kr. Mahantn RN ., 01.03.1985 '
(iti) Sabita Paud — . 0LO3 1085 —
(iv) Jopeswar Nath COLOG o8 v ‘ i P
(v)  Forida I).«';;mu ‘—.'—~~- 05111986 | ‘ "‘
(vi) Gavatri Devi ‘ 06,00, 1987 !
_ |
Lk
7. That, the qm'*xh()n ol confirmation of seniority and consideration of T
the initinl period of cmplovment upto the date of tegulnrisation ns o f

permanent emplovee tor (he |nu|mx( ol um*ulu.ullnn of length of Service

was not scttled by the alorestated letter of appointment.

| | Contd ...




B I R AT ol R e e e e L L A ORI, o
26— =JF- T
. Thiil, this aspect was brought (o the notice ol the concerned ¢
7y departmental authorities on several oceasions over the years hy the A
\»/ snders ugm«l but the departmental authorvities apart from time to time \77
!|'~\'~Hllllll(.(q nl redhreasnt ol their gricvimees have not tnken nny |m~nl|w ate Py
for mitipnte the gricvanees of the n!lul sidle. ‘ BT
0. Phint, the anderaigned witl heg tao sabmit thnt similnaly ploced
individuals ol I':nmﬁmmh in West Bengal have been given duae seniotity from
(heir initind date of appointment Iv_\"(‘('nll:ll Administintive Tribunnd,

Calcutta Benchy -

—_ : - In view of the above undersigned cmployees
N DS (RS SANE) B fully | bmit that

. . 8 Yoo ! * & >

Central Admuuistiative Tribunal most respeetfudly beg o submd e

Adeportment mny be grneiously pleased to

e s s - <A JR———

30 JANTET - necond and consider their services from the

» ‘ date of (heir initial uppointm(nl in matters
LEL T saTaets wint L of service. senfort
G thdu Bencn , ol determining jength of sevicee, .u.nv ority

and such other related issues,

Thanking vou,

Yout's . sincerely,

(Ce— - .

AMdu Ky Hozarike) w ¢ € S
\(;, s

Lot o

A (H«m)i |il‘. Mulm_llln) W/ LCN

- Sk X Rl;t P.C\" ”'\\l

3. (Sabity Panly | J‘Jn(d(.,fl-(wﬂr&

e
/‘p);‘ ;(')L\‘tw- : .
O (Faidane Be S leth !
G (Fida 13 p.l.llll) }gl,«\%“& Ayag |
(-~ ShrGll

((ul)‘l‘lll)(Vl) Hg;‘l I‘A}JM
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3669/CA6/3/ NP=TBE/ 1~ g suradls | '~ May 2006
’ Gurwehati Bench J \ (\

8tn Cell
81 Bub xrea
0 99 APO :

Wast Comd énmp 8ig Regt

CQUYTING Of SENIOITY RGN TIE THE DTE OF

TIG AR, ALELIAL ST Pk
BENWL&UMNW%.&M ﬁm 1. (N C ARl
I

1. Refexr to CAT Kolkata bench judgeﬁ\ent dated 06 May 2006 on qade
No CA 663/2004 (Copy att)e : ¥

2. In vieW of above judgoment, Shri M3 Naysk and two othor CSBOs
of Stn Q Panggarh have jglven time bound pronotion 4n Pay Bcnle of
Rs §000-150-8000 wef 01 Aug 200) considering thedr initdal appt wef
01 g 1985, The CSBOB of your unit have also represented vﬂie
thedr petition dated 08 Fob 2006 (Copy -att:? for counting of thelir
initial gppt for grant of time bound prom~tion. Accor ngly, a case
is required to be taken up with Army HQ for decisinne

3, In view of the abave, vou are recuoested to fwd a statement of'

case for obtalning Sanction from Min of Def giving dotalls of
affocted C3BO3 Af yvour unit alongwith entimpted financial inplicate
ion involved dn this cgve for -sur necossary conslderation and '
onvigrd subtmiaslon tn Acmy HQ.

13

- 3

4. Please gccord priority.

- JMWW\/ %M"/ e

Major ~ W) |
QfﬁcerCommanding Senir Record Officer
Encld. 3 A above 2 Coy, F Comp Sig Regt (\){ for O Recprds

o
(¢ | »o - /YTXWL’

o ()/Q\“{ | ci;(,

A ' 1



. Pin No -901124

Tele Mil : 2990 o , : Western Comd Comp Sig Regt
- , Pin Code 900475
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3045/C2/Revised Pay/CwyAdn;lv/ ?_gﬂun 2006 | e PN 51—;—5&22 |

The Records Signals .
3 O Jﬁf\.{q’

S 144 QLS B

C/0 56 APO

COUNTING _OF SENIORITY FROM THE DATE O Guwshati Bench |
THEIR INITIAL APPT BASED ON CAT KOLKATTA e
BENCH JUDGEMENT DATED 06 MAY 2006 O

CASENO ON 668/2004 |
»

L Referyour letter No 366_9/’CA61‘3/ACP~TBP{'60 dated 19 May 2006 and signal No.

A 6586 dated 14 June 2006.

2. Statement of case for graut ot financial upgradation under time bound promotion

i respect of Sh Indu Kumar Hazarika, Sh J ogeshwar Nath and Sh Saroj Kumar Mohanta,

all CSBOs Gde 11, is forwarded herewith for your further necessary action.

3. Please confirm receipt.

(PP hi‘lion)\
Lt Col

OIC Civ Adm
For CO

:
i

 Officer Commancing e P
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c. - qTTEIEY FEATANS
Guwahati!Ben’ch v

STATEMENT OF CASE IN RESPECT OF CSBOs FcL 5 P-4 TRD
PROMOTION ON_ACCOUNT OF JUDGEMENT _ GIVEN BY CENTRAL

- ADMINISTRA_TIVE TRIBUNAL CALCUTTA VIDI’ O.A. NO 668 OF 06 MAY 2005

INTRODUCTION

1. Sh Irj&u Kumar Hazarika, Sh Saroj Kumar Mohanta(now posted to 41 Vel Coy
- C/O 99 APD) and Sh Jogeshwar Nath (all CSBOs Gde II) were initially appointed at

Station HQ Tezpur on temporary bagis from 01 Mar 1985 and 01 May 1985. They were
appointed initially for three months and their appointments continued with occasional
breaks. They were last appointed on 08 Oct 1988 and their service was tenninated on 04
Dec 1988. Some CSBOs of Station HQ Panagarh, who were also appointed alongwith
the applicants, filed an O.A. No 1102 of 1988 at CAT Calcutta which was decided on
26 Feb 1992. The tribunal afer considering the O.A. directed the Govt of India to
consider their absorption by»giving weightage to their services wef 01 Mur 1985, The
applicants have made a representation for grant of similar benefits for grant of time
bound promotion after completion of 16 years of service from the dates of their initial
appointments. » ’ : .

2. It Aisf'proposed that applicants should be granted financial upgradatiml under time

bound promotion scheme wef 01 Mar and 01 May 2001 on completion of 16 years of

service from the date of their initial appointment  in the pay scale of Rs 5000-150-8004)
as directed vide CAT Calentia vide O.A. No 668 of 2004, ‘ ' '

DETAILED JUSTIFICATION

3. Sh Indu Kumar Hazarika, Sh Sarej Kumar Mohanta(now posted to 41 Ve Coy
C/O 99 APO) and Sh Jogeshwar Nath (ail CSBOs Gde 11) were initially appointed &
Station HQ Tezpur on temporary basis wef 01 Mar 1985 and 01 May 1985. They weic
appointed initially for three motths and their appointments__continued with occasional
breaks. The last sppointment order has i5siied on 08 Oct 1988 and their services were
Terminatéd on 04 Dec 1988. Some CSBOs of Station HQ Panagarh, who were also
‘appointed. alongwith the applicants, filed an O.A. No 1102 of 1988 at CAT Caloutia
which was decided on 26 Feb 1992. The tribunal after considering the O.A. directed the

Govt of India. to-consider their absorption by giving weightage to their services wef 01 .
Aug 1985. Applicants submitted a representation for grant of similar benefit for grant of

financial upgradation on completion of 16 years of service from the dates of their initiai
appointments. :

4. These applicants have not been granted the {inancial benefits even after the
introduction of ACP Scheme on the hasis tha they were initially appointed on cugupd

~ basis - aad thereafter regularised wei 05 Jan 1994 only.  As per judgement of CAT

Chandigarh, all CSBOs were granted time hound prom olion af par with the Depruton

M*- e
Ofﬁ_oer CQmm E

2Coy £ :
Rl ‘Xfr F C"""‘"r" e
- . lfy q?@f?ﬁ

)

3 0 JaNIRE \ﬁk
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~.of Telecommunication personnel on completion of 16 and 26 yoars of service afid the -
benefits already gra_nted';’unde'r the ACP Scheme were withdrawn. However the above _
mentioned ‘CSBOs were fot granted any such benefits as they were regularised wef 05
~Jan 1994 and as per ruling they were to become eligible for benefit only after completion
of 16 years of service, ' : '
5. . Asper Judgement given by CAT Calcutta, the CSBOs are entitled for financial
upgradation ‘in the pay scale of R 5000-150-8000 on 01 May and 01 May 2001 after
completion of 16 years of service from the date of their initial appointment. '

FINANCIAL IMPLICATIONS

6. Applicants- should be’ granted first financial upgradation under time bound
promotion on completion of 16 years ofsservice. They will be entitled for revised pay
scale of Rs 5000-150-8000. Rs 1500/~  This will increase the basic pay by -
approximately Rs 1500/- alongwith other benefits to include DP and DA as applicable.

CONCLUSION

7. As per judgement of CAT Chandigarh, al CSBOs are aligible for grant of
financial benefits under Tine bound promeotion on completion 16 years of service from
the date of their appointments. The applicants in question have completed 16 yrs service -
and should 2 granted similar benefits as granted to other CSBO by CAT Calcutta

\

- o AW
Station : Chandimandir-134107 | (PPS %{)\n )
- _ _ LtCol .
Dated [\’})June 2006 OIC Civ Adm
‘ For CO-

Officer Commanding

? Coy, F Corr @i “ip e




%

(\

)

7

To mer Rlrove.

~
&\‘/’ et )

- 33~

—E L Az

Tele Mil 76688 | | REGISTERED SDS ﬁ)
B The Records Signals -
Pin Code No 901124

Cle 56 APO

3669/CA-6/T-3TBPMSN/ STad . i o atam | Aug2006

Central Acmiunsi.avive Tribunal

Dic Genof Sigs, Sig 4 ©) | | 30 JAN70
General Staff Branch. o
Army Headquarters qITETE F3TANE

DHQ PO New Delhi - 110011 "~ Guwahati-Bench

s

1. Refer to Army HQ letier No B/44519/CSBO/Sigs 4 (c) dated 28 Jul 2006.

bd

2 Statemer.. i case in respect of CSBOs who were initially appointed on-cosu. i iemp basis

(excl those who have been retired from Service/died or permanently posted out from GS Branch
common roster) for regularisation of their service wef date of their initial appt for grant of Time
Bound Promotion in thé Pay Scale of Rs 5000-150-8000 after completion of their 16 yrs of
service on the basis of CAT Kolkata bench Judgement dt 06 May 2005 on Case No
OA 668/2004 filed by Shri Madhu Sudan Nayak and two other CSBOs of Stn HQ Panagarh is

fwd herewith in triplicate as desired please.

i

/’?,/;( ¢

Ol Re coely 2 |

, ‘ ' Lt Col :
S 7"’&*4@%_ Chief Record Officer

 for OIC Regords -
Enc!s:Asabove v LR B . .
ceroommamw. | =1L
7 Crv, F Camp Sin Regt fﬂK (&—T
| TS —
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J STATEMENT OF CASE IN RESPECT OF CSBOs FOR GRANT OF TIME
BOUND PROMOTION ON ACCOUNT OF JUDGFME T-O06-MAY200S -
, - GIVENBY CAT XOLKATA BENCH ON CASE NO OA 668OF 2004 '© '™ whaan

Central Acministiaiive Tribunalk

INTRODUCTION ‘ 30 JpNT
C qgangret FATEds

1. The CSBOs mentioned at Appx "A’ were initially appointed agginst the“t'el'i’ltfji&stEz ‘”ﬁﬁm__
- dates as mentioned against their names. Their temp service were continued with some

occasional breaks and lastly when terminated from service, being aggrieved with the decision,

they moved to the different Tribunals for decision. On receipt of Judgement of the cases for

regularization of their service, these temp CSBOs were taken in GS Branch common roster

against the regular vac wef the date of Court Judgement decided in their favour/creation of
'CSBOs post in the PE of respective units/Est vide Signals Records letter No 3681/1/CA6/PE/01

dt 08 Jun 95 and 3681/1/CA-6/PE/EC/46 dt 16 Jun 95 (copies att at Annx- I & II)

J 2. CSBOs of Stn HQ Panagarh as. mentloned at Appx ‘B’ were also initially appointed on
temp basis have filed a Court_case in CAT Kolkata bench vide Case No OA 668/2004 for
regularization of their service wef 01 Aug 85 (ie, date of their temp appt) for grant of Time
Bound Promotion. The above case decided in the favour of CSBOs of Stn HQ Panagarh vide
CAT 'Kolkata bench Judgcment dt 06 May 2005 (copy att at Annx -III). Time Boupd
Promotion in higher pay scuiv & Rs 5000-150-8000 have been sanctioned to the CSBOs wei ¢
Jan 96 vide GOL Min of Def lctter No B/44572/MSN/Sigs 4 (c)/13/CC/ D (QS) dt 09 Jan 21706

- (copy att at Annx -- IV).

3. CSBOs of Stn HQ Panaga(h in view of CAT Kolkata bench Judgment dt 06 May, 2005 on:
the case No OA 668/2004 and Min of Def letter No B/44572/MSN/Sigs 4 (c)/lS/C(,/D {QS) dt
09 Jan 2006 (copies att at Arnx-Iil & IV) have got their service counted finm the date they
initialty appointed on temp basis and gtd Time¢ Bound Promotion in the Pay Scale of
Rs 5000-150-8000 wef 01 Aug 2001.

4. CSBOs of other units/Est who were initially appointed on temp basis have also
represented for counting of their temp service into regular est for grant of Time Bound
Promotion in the Pay Scaie of Rs 5000-150-8000 from the date of their initial appt as given to
CSBOs of Stn HQ Panagarh wef 01 Aug 2001 considering their initial appt wet 01 Aug 1985
instead of 05 Jan 94 (which was reckoned earlier wef date of adoptan of revised PE). The list of
CSBOs of Stn HQ Panagatﬁ is given at Appx ‘B, -

PROP bAL

S. On the verdlct of CAT Kolkata bench Judgement dt 06 May 2005 'on Case No OA
668/2004 (copy att at Annx-1IT), Time Bound Promotion in the Pay Scale of Rs 5000-150-3000
wef 01 Aug 2001, based on their date of initial appt as has been given to Shri M S Nayak and

~ two other CSBOs of Stn HQ Panagarh may also be extended to all such similarly placed CSBOs
wef date of their initial appt

6. Keeping in view of Similar Circumstances, terms and conditions and nature of work, the
CSBOs as listed at Appx "A’ may also be given seniority for service wef the datf of hieir initial
appt for grant of Tlmc Bound Promotion. ,
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7. ’Ihé CSBOs mcnﬁoﬁéd at Appx ‘A’ were initially appointed on tomp basis. ‘They wm',
taken in GS Branch common rosier against the regular vac wef date of Court Judgment decided
in their favour/creation of CSBOs post in the PE of their units/Est. ' '

8. As per CAT Kolkata bench Judgement dt 06 May 2005 on case No OA 668/2004,
Shri M S Nayak and two other CSBOs of Stn HQ Panagarh have been given seniority wef the
date of their initial appt on casual basis ie wef 01 Aug 85 and gtd Time Bound Promotion in the
Pay Scale of Rs 5000-150-8000 from the date of completion of 16 Yrs of service.

9. ‘The CSBOs .as listed at Appx "A’ have completed 16 yrs of physical service from the
date of their initial appt and being similarly placed, they may also be given seniority in service
wef date of their initial appt for grant of Time Bound Promotion as given 10 CSBOs of Sm HQ
Panagarh. The CSBOs although have not obtained Judgement from any Court in their favour but
being similarly placed persons they are also entitled for financial upgradations in the pay scale
of Rs 5000-150-8000 on completion of their 16 yrs of service from the date of their initial appt.

FINANCIAL E¥FECT

10. The CSBOs as listed at Appx 'A’ are presently serving in the Pay Scale of

Rs 3200-85-4900. On sanctioning Pay Scale of Rs Rs 5000-150-8000 after completion of their

_ 16 yrs of service, approximately Rs 1500/ pm  will be increased in the basic pay of these

* CSBOs along with other benzfits to inctude like DP, DA and HRA as applicable. The over il

average financial effect by granting Time Bound Promotion to these CSBOs after compietion of

16 yrs of service from the date of their initial appt will be approximately Rs 65000/~ (Rupees
sixty tive thousand only) in each case. .

CONCLUSION

11. - As per GOIL Min‘of Def letter No B/44572/Balrai/Sigs 4 (¢y92/CC/D ((QS) dt 27 Feb
2004 (copy att at Annx-V), CSBOs whe have completed 16 yrs of service'are eligible for Time
Bound Promotion in the Pay Scaie of Rs 5000-150-8000 wef the date of their appt. The
applicanis in question havp also comrlcted 16 Yrs of service and they siwuld oe  gid sirnilar
benefits as gtd to Shri M S Nayak and two other CSBOs of Stn HQ Panagarh by CAT Kolkaia
bench. '
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SIGNALS MAIIANIBESHALA AYADTE I GENERAL or :
- . - . _L{_EN/\!A‘" . ‘i '! Et, g?‘\ —zn.v.f ‘%, nS{f.Jg‘ \W
o ‘ ((3‘; s 1 i Central Aammm iative Tribupal

Lo The 04RO mentioned in /\;m, /\’ !5’ ol mc Reeords P

fetler 3609/CA-6/1-3/1 Ui’/’\n\.l\‘/' 3 dateg U Sep 2006 (enciosed as

per /\np\ AT &), were initally appot mg against temp post. Their |

1
lemp service ¢ was continued w“x se ocedsional bres ks, Thereall
they were terminated from service and being aggricved with
decision, they moved 0 difforent . CATs for decision.  Afler

: -

?

regularization of their temp service in ail cases as per CAJ s decision, |

lhu CSB0s ~were taken i:‘l__“(-_'i.':? Branch com mon roster agamst ,

[ AR

repular \u",mur‘ wel the \%ulc of court ;uuz-_,mwt d(‘uwd i Lhe

(";-

" favour or date of creation of CSBOs post in the PE ol respective

umls/wablzshmum as per extent derCUOH'glVbn in the co_url' order,

2. C BOs of Station HOQ, 1 ma"&xh Sh Madhu Sudan Nayak énm}

l

(wo oihc S, Who were also initial Hy nppumtcd on temyp basis, had filed

al
Couil case 11 CAT [\()ll\u[ vide ¢ JA No (Jo 32004 for reg.alarization ol

Lhcr smfmw wel 01 Auo 85 ((htb oi their temp appouummi) The
8¢ was decided in favour of the CSBOs of Station F1Q, 1 anagarh vide
( \l \oll\ma Judgement daied 06 May 2005 (Copy enclosed as Appy’!
). Time Bound | Promotion i m IH her pay scile of' 1 Rs 50G00-150-8000
has also been nnpium nted to the CSBOs wel 0] Aug 2001 vide Gowt

~of India, Min of Defence lotior 13/’41'€/2/M5N/ Sigs 4@/1 )/cc,'[)wsf
dalcd ()9 Jan 200(, (r‘o y en ,losc pc; /\p DX ‘D ) -

C.SPOs of O&hu e :b/c,smbhshnmu_, who “WEIE - uuu(ulw

"uppomtm on Lc‘mp basis have also filed courl cpses and represented for
- granting similar benefits as granted to Sh Madl,lu Sudan Nayak & two

O'hnig ( S[B(‘S Of n_‘) dhml []{) P]n,;”zl”] V}OC :k/AT I(Olkd‘d ‘_ldL“’;(‘ ll:
L iaicd,oﬁ May "_ﬁ(,():*

o . iy
‘ Ny j
- AN OfﬁcerCcrnmandhg
. ’ 2 Coy, F Comp Sig Reaot’
\‘1 ;"j\ ’V') ‘\ A i’ ! ,:l
\ . .l,/-‘ ,

|
i
¢
1
i
]
i
i
i

-t
i
1.
l
I

J

——




Ry M P 4(Cl\//I’(,(,)

=

3. l\CbDln“ in view the similar nature of work, terms and. conditions,

it has been recommended by Signals Records that CSBOs mentioned n

CApPX A & ‘B3’ of Signals Records fetter cited abovc in para [, may

be given seniority for service wel the date of their initial appomtmcnl

“for cgrant  of Time Bound Promotion - te, avoid infructuous
. correspondence and representations. and legal u,\pundrlum mvolvod in
‘ countcdsus : :

6. This Dte Gen had lorwarded the casc to Ministry of Defence vide

our Part Case B/44572/1 BP/Slg,s 4(c)y/211; Note No 1 dated 01 Nov 00,

;'(copy cnclosed as per Appx ‘) for their cons:dcmhon and approval n

consultation \vnh I mam,e Dlvmon !

7. MIHISU)’ of Dcﬂ,nu Ir m/C;S) \/ldC thcn l\ote 6 daud 21 Jan 07

(copy enclosed as per /\ppx ‘) have advised that all the matters

a'lowancc should also be relerred to Smh CpC.

8.  ln view of the position c\pldmcd above is submuitted [01 on\\hud

’ ,subnnsslon to Smh CPC for their u)nmdualmn
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‘?\’\U LIST OF CSBOs GDE- Il WG HAVE BEEN APPOINTED ON TEMP BASIS AND SUZ ISEQUENTLY |
s ;f/‘ ABS,ORBED IN THE ﬂrcum.k L.ST JNDCR GS BRANCH CO?-.*;MUN F&OQT =R _ 1
o /"33-' “Name cf__,CSEQ o | Name of ?:nr‘ | ._Nameof present Umf | Datz of Date of at)p% | Remariia |
b nog ' “whers infially —‘“*“[ appten ™ on regular -
‘ / f recruited as itemp basis affer
i i casuag%mp i f basis | regularisa-
j ! CSBO f | tion of
| -3 — 1 _ _ o Service
I (3)_ : () - (cy ]— () | {a} {f: °
1. ShriPrasanna Kumar Das St HQ Kisszmari \"Vest Comd Comp Sig Féegt 01 May 85 25 Kay g3
(Now CSBO Gde-) : . o o "
<. ShriBKMistry - - . S HQ Gangtok Stn HQ Binnaguri  + 01Ont88 11 .4ugoa
(Now CSBO Gde-l} - ' R :
3. SmtDhareswari Deka ... sSmHG Rengiya Stn C'=11 HQ 101 Area o 14 AW 85 19 Decoa
- (NewCs20 Gde-p o B I
4. " ShriRavilama - , Stn HQ Gangtok  SmHQ Sénnagun' 01 Nov87 13 Decgs ,
(New CSBO Gde-} , T ' :
3. ShriDipen Kumar Hazanka Stn HQ Tezpur Stn HQ D;mapur Qi day 86 17 Nov &3
(Now CSBO Gde-l) : ' S : S . .
&  ShrPranjitBaruah . —do- sm HQ Dxmapur 1“*“ 7 01Mar85 " 17 Mov o3
(Now CSBO Gde-l) - ' ' s
7. Shri Joges‘w«ar Nath - StnHQ M::saman West Comd Ccmp Stg F\’eg+ 01 May 35 25 Mz, 03
: 3-— -'Kum FnyOP Mocn Das T e ““"—-dO-"“ e Sm HQ Blnnagu_{?_ 0‘1—5‘531" S‘“ '45 &JF]‘ L'L
9. Snn Madan Chandra Urma ~do- . WestComd Ccn-p Stg Regt 11 Now. 8; .25 May 93
0. ShriLakhinder Khasla | ~do-  sSm HQ Dehradun T QlMdayas o5 May 63
. 11 SmtBedvatiDas | ~tfo- Stn HQ Binnaguri - 01tiay 85 25 Mav o3
- i2.  Shri Pulin Sharma o ~do- Stn HQ Cell DehradJn uantt 01 May3s 25 May 03

W
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14, - ShriA K Painaik

2 Coy, F C‘cmp Sig Regt

Sm HQ Ganglok

SwHQ Gopzalpur

11 Aug 93

15. © Smilabzanya Sekha ,%E;L%:[ .A‘. ~ St HQ Tezpur 1 Armv HQ Sig Regf Mar &5 17 Nov €3
158. SmtChandi Sarkar ST ~cio- Stn HQ Cell HQ 101 Area 1Marg85 17 Nove3
17. SmtSavita Paul 3 ~cio- St HQ Cali 1Mar856 17 Nov 93
~ ) HQ 51, Sub Arza S '
18. Kum Mina Szikia Yargre ~do- SmHQCsll HQ = . iMar85 17 Nov 93
| Guwa 41 Sub Area o -
19. Smt Depali Kaltta ~do- Stn HQ Miszmari © O1Mar85 17 Nov 93
20. SmtRatna Barah ™ - ~do- Stn HQ Panagarh - g1Mar85 17 Nov 83
21. SmtGayatiMahanta Devi ~do- smHQCa 77 ® peJund7 17 Nove3
| ‘ HQS1SubArea . - - .
22. Shrilndu Kumar Hazarika -do- West Comd Comp ng Regir 01 Mar g5 17 Nov 93
23. ShriSatyajit Baruzh , -do- ~ Sin HQ Gaya © % O01Mar85 17 Nov g3
24. Shri Biren Kumar Kali= | ~do- - Stn HQ Dimzpur - w45 01 Feb 87 17 Nov 83
25. _ShriAmal Chanda S HQ Gangtck Stn HQBanaguri 01Jul85 13 Cec g3
~28.. Shr Mano; Kumar Eboyx -do- IMA Dehr:dun | - 18 Feh 87 13 Bec83.
277 ShiiVigya Rajan DT “do- - Sm HQ Ramgarh ——— - 01Jul85 *'-_‘f 13CecS3
,> 28. Shri oum!}\umar Das J -~ Sotith C'J'Tld Ssg ?=gt . 01 Oct 80"" 13D02c93
29.° Shri Anil Kumar Das S‘tn HQ Binnaguri S HQ Binnaguri . - 27 Jan 86 - 05 Jan 94
30: ShnB L Narayana S HQ uopalpur Sin HQ Gonalpur : 1 6.S€e'p as €5 Jan &4
31. ‘ShriNK Rudra Stn HQ Binnaguri St HQ Binnaguri = . 27T %ang6  (0S.Jan 94
JW/ %Mﬂ’? Qvé—wi/( e o
Neajor \l
OfﬁcerCGmmamsm
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(im S s2. ShiiAC sarkar sin HQ amna-::m S‘er' HQ BiRREgUT 27 Jan 88
bf;r: f"f 33 Shrl A Suwa Na rayaha Rao S HQ Geopalpur St HQ Gopaipur _ 12 'S‘ep{SB
\\mt' "7 & ?4 _ Shn Rigweshwarl Banik | ~. '~-meHC1 Binnagun Stn HQ anagun . 27 Jal;x 26
35 Smt Farida Begum - ;‘““41 Stn HQ Missemari St HQ Cell 51 Sub A:rea t‘S.T\lCV 86
6. SmtS Guha Roy sm HQ Binnegun Benga.i Aréa Sig Ccoy 27 Jan €6
37. Shri Biswajl Bhadurl —dé— - s HQ Binnaguﬁ ' "4 Aug 87
38. Kum Anim2 Tigga - do- st HQ Bengdubi .. »19 Jun 89
<5, ShriDeepak Kumar Miai2 o HQ Missamari St HA Missamari - 17 DecEs
4Q. Shri Mohd Riz zuddin Anmed ~de-— sin HQ Missam"ari | o1 May 85
41. SmtAsha Laxmi’ M-‘:Hanty S HQ Gopalpur sStn HQ chal;SLzr._ -_‘";_ o s4 Sc o 8¢
42. ShriA K hrlvasta\fa om HQ Panagam in Ha Cell Anahabad Sub _01 Au:: 8*—
43 | SmtA!ka o‘narr;‘a' ,- N » Sm HQ Bengdubt—-u_;a/}l;ea Sla Reg.. ,, 10 Jan g9
44, shri Sukuma Prusty S HO: Gopalpur Stn HQ é;;ga.lpu;- -_—« N 09 Sep 88
s L4S e Bhi Babu ‘b{iﬁia‘Chqudhafy L Stn HQ Sﬂchar sm HQ Silchar C;;n_t: ; - {p Feb 86
46, SmtAniE Bhat‘cabhéﬂrtf-téw' S ae s -do— X 17: Jun 85
TEAnRTKU mar Dutta e st HQ Dxmapur D3-.Feb &
terc - 48:+ Shri sxpapuddin Barkhuia ST HQ Siichar claw School 06 Oct &8
e :?T;‘* j:%@gm Shri Kumar Pusikar St HQ Bengdubl Bengal ~rea Sig oY 51 Feb92

05 Jan g4

21 Feb 04

21 Feb S84
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59. Shri Jayama Kkumar Dey ‘st HQ Shillong
50 - \:rr’t Seema/h@mﬂL,J =do="
CR :mtm,__ croudhary ‘ S '-de-'ﬁ;' _
52. Smt {Bhart Cas il Sm hQ \arﬁwa;?'__ o
65, SmtBiu Kalta Das | T do- “Mcee }i'\r#a“‘-';i'g Coy

| oy HQ Cell HTC 51 Sub A82, o7 May go
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5. ShaSN Choudhary ‘ 27"'J.an 86" '-.js-'c.n.HQ g

3 sh BC Das : 27','35.;1 86_"'1 | sm HG Binnegud 05 Jan 54
05 Jan 94 .
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L Relerence The Records Signals letter No'36(39/C/\_—(>/:§y-3/i Brs
“MSN/153 dated 19 Sep 06 ‘(I’UC),\ﬂdc which a detailed statement of

| Loy q col ~case for grant of seniority to 'ZED_»QQI}Q} (serving & rcm'ed/di:cd‘) from
‘/‘/\w[} ‘ the date of their initia] appointment has been received, ]
AP A } SEREE s o

i . D
2. The CSBOs mentioned in APPX ‘A’ & ‘B’ of The Records
Signals letter under reference, were ! initially appointed agaiist temp
post. Their tcmp service was continued with some occasionu}-brcal-;s_
Thereafter, they were terminated ﬁ'qm .service and being z;ggi:g\cvczj
with the decision, they moved to diflerent CATs fordecision. . Alier
“regularization of their lemp service i all cases as-per CATs decision,
i - the CSBOs  were taken iny GS Branch common roser ngz}%nf;i the
regular vacangics wel™ the date of cburt Judgement decided in their
lavour or daic of creation of CSBOs post in the PIi of respectivg
units/establishments, as perextent dirc;,ct.ion given in the cours

~

3. CSBOs of Station HQ, Panagath, Sh Madhu Sudan Navak and

two others, who were alsg initially appointed on temp basis, had filed a
~courtcase in CAT Kolkala vide OA I\‘To 668/2004 for regularization of

v

_ | their service wel 01 Aug 85 (date of| their temp"zllach)iijllllczlt). The
- /[/ o ! casc was decided in lavour of the CSBOs of Station HQ, Panagart:
SO R0 Ko U '
5 :

vide CAT Kolkata Judgement dated?%é May 2003, Imb’ Bound
" Promotion in higher pay scale of R 5000-150-8000 has alse been
v oElB implemented to _l}gc CSBOs wef 01 Aug 2001 vide Govt of I i, Min

_ of Defence fetier B/4-4572/MSN/Sigs 4(cy/ 13/CCIDQS) dated 09 Juy
2006. . ‘

¥ 4. CSBOs of other units/establishments who. were - Initially
, | appointed on temp basis have also filed court cases and represepted for
_ ' - granting similar benefits as granted 1o Sh Madhy Sudan Nayak & two
others CSBOs - O Station HQ, Panagarh vide CAT Kolkaty -
{ e ;.l/\ Judegement  dated ©06 May 2005, ! Copies of court casbs and
‘ .| - Icpresentation are enciosed. . . . | B

5'] R 5. Keeping in view he "Similar;i nature. of work, termhs and
' conditions, it has been recommended by Signals Records that ColOs
‘ ; ) ) | , . [
| . ; . [ - ‘
" g - "OfﬁcerCommana"m

2 Coy, F Comp-Sig Regt



\
\

mentioned in Appx AT & B of

_97-

Signals  Records letter tmder
. . . . - . N i~ T
~relerence may be given sentority for service wel the date of their (nitial

. .- “eyes . . o i
appoimtment for grant of Time Bound Promotion (o avoid inlructuous

correspondence and representations andilegal expenditure _111vol\§ccl n

court cases.-

6. . The financial ilnpliéation effect

Promotion to these CSBOs
from the date of their initial
65,000/~ (Rupees sixty five thousand o
expenditure of Ry 51,35,000/- (Rupe
thousand only) is estimated in the case.
65,000/- (Rupecs sixty five thousand on]
given at Signals Records Signal No A-09

7. A dralt Govt lelter is also placed o

- and approval in consultgtion with Finance Division.
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Q~6_dall'cd 05 Oct 06.

pposite for kind considetation

4
i
Qo !
" i e

(PK G_c:;:zl)
Dy Dir |
Sigs4(c)

of

‘Nov 06

Min och‘fﬁ(OS)

\,

Officer Comp

Vet -

2 COV- F CQ?"!;,“-

CAlnturs

C‘,:g Q(ﬁfﬁ{«;

N RS

T'he rationale for estimates Rs .

N

i

s
S
.

b



: ¢ e [P POT e
 wd . o
R EAREIC S PO

“Central Admitisirative Tribunal

|
i

i@ 45 - -— q él -

ENoBaasz2mesi L:-L"QZ’.ZJ-! L2000/ )1 )5

3 0 J?)\F' PO

< 2911006

fsjor .,
Dfﬁce’y*‘(:;:;%rmandmg . L
1+ Coy F Comn SigRemt 1. W . kf

2ONAS LA Y, L

' 2 |

Qe Faraets MINTRY OOF DIEFENCES f
Guwehat: Bench  ° B (QS) I ;
Reference preceding notes, ~ z’
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oY . '
220 The proposal relates (o the] CSBOs of -Signals ,Uni(§/csmblis!nncn(.~4 for

regulatization of (ejy scrvice we.f 0] Aug 1985 (date of theiy empdrary

i

“appointment) on the same pallern as granted 10 ¢ j¢ CSBOs of Station HQ, Panajarh,

:Shri. Madhu Sudan Nayak and two others, vide 04 No. 668/2004 in CAT Kolkata,
The casc was decided in favour of the CSBOs of Station HQ, Panagarh vide CAT

i Kolkata Judgement daléd 6 May 2005. Time Bourd Promotion in higher pay scalc of

Rs.5000-150-8000 has also been implemented tojthe CSBOs w.e.f 1 Aug 2001 ,‘vidc
Govt. of India , MOD letter No. 3/44572/MSN ‘-Sigs 4©/13/CCID(QS) (lzu\cd ?{ Jan
2006. ' A

3. CSBOs of others units/establishients who were initially appointe on
Aemporary basis have also filed coupt cases-and represented for granting . similay

- benelits as granted, to Shri Madiu’ Sudan Nayak and two others CSBOs of Sthtion

HQ, Panagarh vide CAT Kolkata Judgement dated 6 May 2005, Army Hqry Las

stated (hat keeping in vicw the similar nature of work, terms ang couditimjs ol

CS‘BO.s of Signals nmentioned in Appendix ‘A’ hnd B may be given seniority for
service w.e.f (he date” of their injtja] appointment for grant of “Time Bpung
Promotion to avoid iy fructuous correspondence angd repiesentations ang Jepal
expenditure involved in court case. [' o !

4, The financjal implication is cstimaled Rs.65,000/- (Rs. Sixty five thowsang
only) in cach case and 4 total of 1{5.‘51,35,000/-(1{3. fifty onc Jakgfl. (hirlylﬁvc
thousand only). - ' _ : : : i

. 5. In view of the position explained in the preceding notes the proposal ig
submitted for approval please, before Concurrence of D(Finance Division) is -

ob(ained;
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; 2.7t The proposal relates o the 79 CSBO; of Signals Units/establishmnis for !
e . Tegularization of:- their -service- we.f (] ug -1985 (date. of (hejy temporary
A [ ", @ppointment) on the same pattery as granteq { 1 thé/CSBOs of Station HQ, Palmgarh,
; - “Shri Madhy Sudan Nayak and two o(’hcrs,‘vid,'c OA No. 668/2004 CAT Jiqruu‘uu.'m
i A Lo ",) . The case ‘was decided Jm favour of (he CSBOs of Stalion I-{Q, Pa{uggarh vide CATE
JI v 4 g . Kc_)lkamjudgcment‘dqled 6 May 2005. Time -Bbqnq Promotignwin higher pay ycale of
1 Lo EE e E s R‘s.‘5900-150-8000 has also_ been implcmcntcd'q‘lhc CSBOs wee.f | Aug 2001 vide
1. SR " Govt. of India, MOD lettefNo, B/44572/ms /Sigs 40/13/CCID(QS) dated 9 Jun
g e e | -
; ER 3., - CSBOs of others uni(s/es(ablisluncnl:s who werc ,-ilii(ially appoinfjed on
{ i temporary basis have also fileg court. cascs nd represented {or sranting Limilay
y ‘ ‘ ) benelits as gronted (o Shri Madhu Sudan Nayak and two others CSBOs ol Station
f | HQ, Panagach vide TAT Kolkata jngcmcnl;daled 6-May..2005. Arimy ldrs oy
; ‘ RETE staled that keeping in view (h¢ similar nature of work, terms and conditions o
¥ BT A | CSBOs of Signals meutioned in Appendiy A and ‘B’ may pc given seniorify for
L P ) service wee.f. (he datc” of their nitial appointmen for. grani of Time Bound
i Promotion- to “avoid in ﬁ'uctuous1co‘rrespond_c;ncc and representations gy legul
NN expenditure involved iy cour case. i P oo i

: 4 - The ﬁnunciaj implicaﬁo;fis estimated I§.§.65,000/-
only) in ehch cyse and a (otal of Rs‘5'1,35,QQO/-(Rs._ﬁ
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1 MINISTRY OF DEFENCE (FIN/GS)
Reterence preceding, note, ‘-" " | Ty
. X
2. The proposal has been exdmined in this division. 1 1S obsu vcd that
| belore we pxoccss 1hc case ﬁuihcr MODL}AIIQ are 1cquc,alcd to d ~ully the
h : . w:f"n‘?
- - B _ Smcc lhexe isa ﬁnancnl 1mphcat10n of Rs 51,35,000/- | he
3 AR "ploposal of ‘Char z,cd expenfliture™ should be 'lpplovcd al an
K Lo applopualc lwcl in the MOD;, - ,‘1.,; b
() .-'E.thlhcr the court cases ﬁled by thc CSBOs of other
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‘ - (copy placed oppomc) in 1/0 all the matters related Lo cadre
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Tele : 23018096
1560B/5/MP-4(CIv)(PCC) | | 9(, oct 2007

INTEGRATED HQ OF MIN OF DE; 'ARMY)
AG/MP-4(Civ) (Pay Commission Cell)

RECOMMENDATION OF 6™ cPC

1. Reference your Note ;No. _B/44572/T BP/Sigs{4(C)/211 dated 25 Oct 07.

2. The proposal received vide your Note No. B/44572/TBP/Sigs-4(C)/211
dated 02 Mar 07 was examined in this Cell for considering the feasibility of
referring the same to the 6" CPC for their consideration. However, considering

the fact that the Proposal was not falling within the ambit of terms and conditions / ‘
of 61 CPC, it was devided against its reference to the 6" CPC. "

3. Not-withstanding the above, it is intimated that a separate consolidated

" ~Broposal for counting of service from the date of iempoiary appointment inrlo /
employees appointed in lieu; of combatants, including*the CSBOs mentioned in
your note dated 02 Mar 07 ibid, is presently under consideration of Ministry of
Defence in consultation with DoP&T. A decision in the matter, as ard when
received, will be communicated to all concerned, |
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30 JAE (Aaron Pamei)
. Officer-in-Chaige, .
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